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Advisory Committec presented to the
House on the 26th March, 1970."

The motion was adopted.

11.05% hrs.

DEMANDS FOR GRANTS (RAILWAYS),
1970-7T1—Contd.

MR. SPEAKER : The House will now
take up further discussion on the Railway
Demands. Mr. Onkar Lal Berwa was on
his legs. He is abs:nt.

st framromm (7EA) 0 A
Az, 39 faq gua voF 092 9T S19A
F T o7 27 Y ave 7 A7 am f2r
q, @At geav feq wvagr 42 <@, At
fat 1 72t gamar wr

weget wgraw ¢ wrs famAr wf Ay,
qifes

st fsramrermm ¢ AfEw BWIT A
feferfaama a1 grar 2, 37 faq garv
et weaw &1 a1 FEF gE™E ™y

SHRI SURENDRANATH DWIVEDY
(Kendrapara): S, I will confine my remarks
to the cut motions that I have tabled, which
actually speaking are small local matters. But
befor 1 do so, I want to know whether the
present Railway Minister is in & position at
least to give an assurance to the House that
decisions taken by the ministers would be
obeyed and acted upon by th: Railway
Board. 1am saying this purposely As
will be evident from the cut motion that I
have given, the House might remember that
in this House, when the supplementary
demands for the railways were discusscd, we
raised the question about the delay in the
construction  of the Cultack-Paradip railway
line. Although on the day of inauguration the
Railway Mipister himsell announced that it
would be completed by April, 1971, by some
machinations or other, the rtailway authori-
ties delayed it, as a result of which the port
paradecp would actually be affected. There
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was a special confcrence conveoed by the
Railway Minister to discuss this question,
where the railway officials and myself were
present. There the minister rebuked the
officials and said, “After you have made my
pred to like that at the
inaugural ceremony, you had no business
to raise other questions, trying to explain
the causes for the delay.” Afier a great
deal of discussion, it was decided that they
would try to complete this construction by
the end of 1971, Afwr this assurance was
given in my presence. M-, Nanda has replled
in th~ other House saying that it will be
completed by the ead of 1972. We discuss-
ed this matter in great detail. They said,
two monsoons are necessary for the earth
to setile, over which the rails are to be laid.
It was al:o decidsd that they would divide
it into 14 zones; they would employ small
local contractors for the earth work, They
would persuade the local cultivators so that
the work may be completed before the mon-
soon this year. All this was decided. Now,
not only have they delayed it but ecven in
the procedure, they are awarding contracts
to contractors from outside. The value of
each contract is fixed at Rs. 40 to 50 lakhs,
so that the local contractors would not be
able to come forward lo take up the job,
with the result the whole process is being
delayed. 1 do not koow what is the pur-
pose of having a Railway Minister at all,
i the Railway Board can undo aaything, Can
we take cognizance of anything that the
minister says here 7

I really fail to understand how this is
happening and who is responsible for it
Even though I have been repeatedly d:mand-
iog it, it has not been done. Le' us know
who is the person, who is the interesied
railway officer who is behind all this. At
the same time, if the Railway Board want
to do som:hing. they s:* to it thatit is

d almust i diately.

Then I will refer to another case. |
find that Dr. Ram Subhog Singh is not
present in the House. When hc was the
Railway Minister he gave the assurrnce that
the demands of the train controllers would
be sy Ny idered and ded
to the extent possible. This is an issue
which is hanging fire for the last several
years. 1 have personally met them and
discussed these matiers with them. 1 have
also enumerated them in my cut metion:.

heti
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[Shri Surendranath Dwivedy)
Th: demands are reasonable ones,
want weekly holidays. Then, if the Deputy
Chief Controller is officiating as Chief
Controller he should get the officiating
salary. As their work is so important,
their rooms should be air-conditioned. Ewven
though orders have been passed about air-
conditioning, nothing has been done. These
ere small matters with very little financial
commitments ; they are continuing un-
solved even now,

They

Then there is the question of the inte-
gration of Grade I and Grede 1l train
controllers which was recommended by the
Pay Commission. Yet, it has not been
d by the ad ion. They
are only 2,500 in number and the finaocial
commitment will not be much. If one
analyses their salary one will notice that
they are now getting less what they were
getting prior to 1931 as their basic salary,
Even though these small matters could be
al-ended to by admiiistrative orders, the
Railway Board do not want to do them and
the Minister feels helpless in the hands
of the Railway Board. The third pay com-
mission is also not lkely to go inio this

s ¥ se o

question. It is all the more reason why it
should be attended 1o by the Railway
Board.

Shri Nanda might travel third class or
make surprise visits of railway offices to
satisfy himself. That will not solve the
problem. We have to see how the Railway
Board is sitting over the good policies
enunciated by Parliament and the Railway
Minister.

The Railway Minister must have observ-
ed that there is a general demand for the
abolition of the Railway Board. If the
general temper of the people is against the
Railway Board, it is not because people do
not want such a board to manage the
railways. They are only againt the bureau-
cratic functiontning and attitude of the
Railway board. It would be a real test for
Shri Nanda whether he would be able to
rolve this problem.

Now I come to two or three small
foatters pertaining to Orissa. We have seen
repeatedly urging the construction of the
Talcher-Bimalaghat line, the missing link,
betw-en Rourkela and Talcher. If we want
lo igcrease our export trade, if we want to
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tranrport any material from Rourkela to
Paradip or Vizag, it now takes a long time
which could be reduced conciderably if we
connect this 8 kitometer link. This would
save the transport charges considerably and
the exporters, specially from Japan, would
be more willing to take our goods from
Paradip port. 1 want to koow from the
Railway Minister when this survey is going
to be completed. I also want an assurance
from him that this line will be taken up in
the Fourth Plan as soon as the survey is
completed.

There are several other small matters
about which I have written to the railways.
I will mention one point which has some
relation with food production also,

There are lands near the railway stations.
1 particularly mention two railway stations,
Haridaspur and Garh-Madhupur, on the
South Eastern Railway. Agricultural lands
there can very well be cultivated by local
agriculturists. The railways can lease out
those lands to them. But it is found that
this is done by the railway authorities at
Calcutta and local cultivators are not given
any chance to cultivate those lands. Some
others who have nothing to do with cultiva-
tion, who are not agriculturists themselves,
are given these lands as a result »f which
actually the local people suffer. They have
made several rerpesentations and some
inquiries have becn made but I do not know
who manages all these things. In spite of
all these inquiries, the real beneficiary, the
person who gets it, is not the local man
bat somebody who sits in Calcutta or some
ather place. I would like the hon. Minister
to look into these things. 1 will be happy
if at least a man of the experieace of Shri
Nanda goes into the details of the adminis-
tration so that the people fe:l that the
railways are moving in the right direction,

SHRI M. S. MURTI (Aoakapalli}: Mr,
Speaker, Sir, I wish to speak in support of
my cut motions Nos. 1024 to 1027. First of
all, 1 wish to bring to the notice of the hon.
Minister the deplorable conditions under
which Class 111 employees, specially the
ministerial staff, in the railways are working.
There are no promotion avenues for this
calegory of staff. People are stagnating at
the maximum of the initial grade of recruit-
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ment. There are cases in which staff is stag-
nated for more than 10 years and in certain
categories for more than 15 years. Certain
anomalies have been pointed out by the
Second Pay Commission which have not yet
been removed and the Third Pay Commis-
sion is in the offing. Unless these anomalies
are removed, these will be carried over to
the Third Pay Commission and it will be
very difficult then to remove them.

The hon. Mioister has announced some
relief to these Class III employees who are
stagoated at the maximum but it has been
twisted by the Railway Board by giving a
different interpretation to the intention of
this announcement.  The instructions issued
by the Railway Board to the General
Managers and Divisional Superintendents
say :

“Have decided that Class IIl and
Class IV ra'lway employees of all grades
who have been or may hereafter stagnate
at the maximum of their pay scales for
two years or more be granted a personal
pay equivalent to the rate of increment
last drawn by them. Railway employees
in Scale Rs. 450- /5 or Rs. 435-57%
(AS) who have been at the maximum of
their scales for two years or more, be
gtanted a personal pay of Rs 30/-
p.m.”"

Then, the interpretation is : -

“*Only such of the stafl will be granted
the personal pay who have b2cn declared
fit for promotion but could not get pro-
motion for want of vacancies The
personal pay should not be counted for
determining the class of railway passes
and PTO's."

These are the instructions given by the
Railway Board to the wvarious Genera!
Managers and Divisional Supsrintendents.
The intention of the Railway Minister was
to give relief to all persons who were stag-
nated at that level for two years or more but
certain conditions have been placed by 1he
Railway Board. They have taken away with
the other hand what the Railway Minister
had given with one hand. This is how the
intentions of the Railway Minister are cir-
cumvented.

The S d Pay C
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among different levels of the ministerial
cadre. The Railway Ministry has accepted
these recommendations but the implemen-
tation has not been done till today. It has
resultsd in  heavy workload on all levels of
this category. The principle of equal pay for
equal work has been thrown to the winds.
In spite of loyal and hard work put in by
these employees their gricvances have not
been redressed. The need for upgradation
of this category of railway employees is very
much there and they have been representing
this matter for the last so many years. Even
in .+65 when Shri Lal Bahadur Shastri was
the Railway Minister, in his Budget speech
of 23rd February, 1956, he had made a men-
tioned of these things and had declared

that it would be taken up as early as
possible.  But till today that has not been
done,

The All India Railway Ministerial Staff
Associations in their various memoranda
pr ted to the ive Railways Minis-
ters pointedly drew their attention to the
need of implementing the recommendations
of the Second Pay Commission and upgrad-
ing the posts on the basis of job analysis,
The Second Pay Commission deflned the
duties of upper division clerks entitled to
Rs. 130-300 who are required to deal with
cases involving nothing and drafting and
dealing with rules and regulations for the
implementation of major policies and exe-
cutive orders issued from time to time by
the Railway Administration. The recommen-
dations was not impl d which lted
in stagnation at the maximum of the initial
grade of recruitment and reduced the chances
of promotions.  The rigidity of fixing 50 per
cent in the lowest grade blocked the chances
of promotions 1o higher grade. The plea of
this association 1o keep 4 per cent in the
lowest grade, 60 per cent in the pext grade
of Rs. 130 300, 25 per cent in the grade of
Rs. 210-380 and B per cent in the next grade
of Rs. 3 0475 clubbing the two grades and
2 per cent in the highest grade of Rs. 450-
575 has not been conceded to till today.
Until this is done, the injustice done to this
category cannot be removed.

As If this injustice is not sufficient, a ban
on recruitment to this category alone was
duced. In 1966, when Mr, Hathi was

ded the classification of the mibisterial staflf
on the basis of the nature of work and kind
of responsibilities (hat are to be distributed

the Minister of State of Home Affairs, he
said that there was no ban on the recrait-
ment as such. This is what be said o
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reply to a question put to him. During the  where this ban is imposed and not to other

same vear, in reply to a question put to the
Railways, the Minister said that there was a
ban on recruitment. [ do not understand the

i made by both the

PR
contr ¥y sla

Ministers,

This is what Mr. Hathi said when the
Opposition was asking persistently how much
had been saved as a result of the ban on
recruitment.  Mr. Hathi said that Govern-
ment servants retired had to be replaced and
so there could not be any ban and that a
commiltee scrutinised the maa-power position
in each Ministry and declared those who
could not be jusiified on grounds of work
as surplus. During the same year, in August,
1966, the Railwavy Boaid issued orders to all
the General Managers of Indian Railways
sayinp that the Government have decided
that in order to effect reduction in adminis-
trative expenditure, a complete ban should
be imposed on the recruitment of staff in
administrative office. and that even wastages
on account of retircinents, discharges, eic,
should not be made up by recruitment. The
Railway Board says that this total ban
applies to all posts in Headyuarters, Divi-
sional or District Offices, and also to minis-
terial posts in Construction Offices and Pro-
duction Unils,

[hese are the orders issued by the
Railway Hoard. 1 do not understand the
contradic.ory  statements made by both
Ministers.  The ban is still there in this
category of employees. This ban is not
applied to any other category excep! (o this
category. The number of posts of oflicers
have been doubled and their pay structure
rationahsed by upgrading their grades. Can
this bz called economy ? 1 cannot under-
stand why this has been done,

In reply to Unstarred Question No. 8649
put by me on the 6-5-19 9, that is, “‘whether
it is a fact that vacancies caused due to
death, resignation, promotion and retirement
in the Ministerial cadre of the Railways are
not being filled, but the work is distributed
amoog the residual strepgth, the answer
that I got was, “With a view to effect eco-
nomy in administrative expenditure, a ban
has been imposed on filling up of vecancies
occuring on asccount of normal wasiage,
retirements, discharges, etc.,”” This is the
zeply given to me. This is the only category

categories of employees.

With the implementation of successive
Five Year Plans, there is an increase in the
running staff and some other categories as a
result of which the workload on this class
III category has increased many fold. There
are no yardsticks [or the work to be done
by this category of employess. The work
is increasing day by day. Even the vacancies
cansed by retirement, death and resignation
have not so far been filled up. With all this,
computerisation has been introduced in this
category with the result that there will be
a complete ban on the recruitment in future,
I do not know how this problem of un-
employment is going to be solved. The
element of computerisation reduces the
chances of employment. The future recruit-
ment is being blocked by the introduction of
computerisation and mechanisation.

Clas- 11l empoyse. form part and parcel
of the administration. They have got certain
responsibilities and they have to work under
certain service conditions. They cannot be
treated as other classes of employees. They
cannot tuke to any agitational methods but
this should not be exploited by the 1ailway
administration. The Railway Administration
shoul meet their representatives so that their
grievances can be discussed across the table
and redressed. It has been said here to my
question that they might joint anyone of the
unjons and agitate for redressal of their
grievances. But this is a special type of
category and they have got special responsi-
bilitv. They cannot join others. If they join
anyone of the unions, then when they go on
strike. these peonle also will be obliged to go
on strike and the administration will be
paralysed. 1 rcquest they should be treated
as a scparate category. Officers have got
their own associations and they are carrying
on thoir work through associations and
administration has recognized them. Why
not the administration recognize these
Class III Employees Union ? There need be
no objection to it. They are a special cats-
gory which forms part and parcel of the
administration. When they sit together and
work together, lly their grie
can be discussed across the table, So ]
requast these things may be considered.
They cannot be left to the whims and
fancies of other unioms, It is only in the
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interests of the railway administration which
will, otherwise, be at a disadvantage.

Then, nearly 2000 casual labourers have
been retrenched recently in the Waltair
Division. In view of the present unemploy-
ment position in the country, this arbitrary
retrenchment of people should be stopped.
I request the hon. Railway Minister that
he may examine these things and take neces-
sary action to redress their grievaoces.

Another point I would like to mention.
There is the railway development. That deve-
lopment is going on in a lopsided manner.
Where there exist already railways, they are
improving them aod wherever there are no
railways, they are not opening new railway
lines and the regional imbal'ance which is
already there is aggravated. For example,
in Andhra Pradesh there are only three lines
running and there is a survey for introduc-
tion of another railway lines. Now many
new projects come up and products from
these projects have to be moved to the mar-
kets but there are no railway lines. They are
left to the mercy of private transport
operator. There is a proposal for a railway
line from Ongole to Hvderabad vjg Nagar-
junasagar but that is not taken up. When
Mr. 8. K. Patil was the Railway Minister
he promised (o take action for this new
line. The Railway Minister should consider
opening new lines s that the hinterland can
be opened up and products of new projects
can be transported by these lines.

=it afrer war (afFaEr) @ geme
TR, a9 (Y9) vl ggEEl A
T o w9k dw g® o ar
F1 9397 faar & 3% fou & arard g
% difaq gom & g7 g8q § g A
sre-aie 7N 1 g F 7) qT FE
wfos wwa 7 F &Y g% wwr far a1

BT I wAT ot & ¥ u fawwm
Ireafas feafq &1 qar @ & fag @
Fhmr e N g g5 fem & =g
faqms o 76 gE=ar T |\ aRg
1 & FIfF 779 I qar a9 adw
wra AT T F aifwEi B R
Ffsamedl &1 GTHAT FTET 97QAT 2
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g T wewar Y aw 2
drat o & arfaal & froal & sweanfad
gfg #1 o amw & faar § wiX g
f& dat o & feay & s gfe adf
grit 1 % fag gw Wy WA St &
ATl 1

ag Fa=mAT w4t & fF Y e ¥ g
gfg # arfea &7 F afwmesT =8 #1
13 % ¢ %99 F7 9721 g9 | X wwar
g fFag 13 5307 w97 o1 5/ @7 §
ST AR g &, o1 Sifvar wifa g ¥
IR TF T TN F AT AFAY B qR
GUARTT § A AT I A it 2 ar
T A9F 7 0T _aTsie AT ggw 4| |
GIET ATeT T JE AT T AT R/IA 4T
Sz agt W SfEr g & Wi
Faq fan a1 ¥ & AT g 7 AT 99
difeat sofe £ OFT 91 Wk A ag 13
TAT & A wiig % 13 F0w w97 &
THI A I FT THA |

A1 3 i faa anroraret gure o
=qraar ¥ fam gn gaaFer § WX W
o faerd &1 &t gw T ATU fam § 99
FT ATFE F7T ¥ fqw @ AN A
fatrg =9 & droe X & arfaa # wfs-
argi #1 3T T F fau afwr s
FEAT MR |

AT i 9 Nfr gt § ag e d
o & AN AT & | A& a¥ AEEY
wez & foud s gy O et
&1 X grm wov  fe gt ot W
T fadry s A s I H sy
w1 Nt 9T wezrarT 5 qare 89 )

o ¥ ¥ o amraamdt antew o
AT & fov gw prErw E o qw A
T A s g A Ao fear & 9w
N e F & frg ¥ oaf oWy
fatrg &7 ¥ o o & arfral o ¥fs-
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[ wfermr sare)
Tedt Y 3T FA ¥ fam afer wmw
wAT wfgw | vy frar oA ¥ fusai F
T, faroreft s awrE Yt sqaeqr wTEw
w¥f & | wrawmw gfaamdl Y g fam
ST FE AT MY FRAFH L
xR WwH ) AR o & fesl, qramt
wify &t awrf Far & srar FX W&
fasft 7 arft #) o A foar o AW
A IEHET WATT g AT IA A Q1w F
fegr smar w1 |

et o # weafuw sirewre w1 w9
& & fag 99 warey 97 wfes i
TN ey ar fr mfeat aar 3 w9 A
frat o & garfed & awy o &)
=AeqT F1 AT AE A A H w AR
qy wilyd *7 saxredt &4 & wear g7 R
g% fau frges @ &% affw wr =@
WEAT T &) A 912 AFT IST  EAwdT
Narast d I fmag & A ¥ wE
ware & garfedd & fag & # Sfea
sroeqt gt § 9t avg A7 W =Eewr
ufr & arex Awt o & gEfea & fag
ot gt wrfgn oY g ag EREETS
AT FT AT FAAT qTdw g qwar § |

o gt ofews &R AN o T
O § Wi 3m ¥ qFar w9 & fag
WH OE A g g wwar g1 WH
oA & % e WY AN e v
¥ fog AW & wiwrd o wgEw o
§ awd § | gEeTw & fag ©F IO R
wWTR aET T Iy eRwrd, e e
# Yoo % ¥ T wr @ wfec @ fe
W X agt ¥ W wrfe @ & o
gy & wma, 3% el v @ oo
firqr st W ATE B wqd AT W A &
fore fadw gt & om3, & ¢ wfe faar
o wiT vy o o gfewr qge Ao
s sT W WAy ettt € afe
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w139 ¥ faim X § I¥ T WKW
et arfe & faliy gfewr v wor oy
TR fFar s oY ogt w9 A<g ¥ S
TF gty dar g WX g 9oy 93 AT
Tl ¥ foo-ga g@t ot ©F SO
Tz qufET g adw |

W & TFAT I ATAAT Gu7 F ¥ foC
e Z@ T AT WA AAEE g
0| gy fau wraww g fF 2@ o
araifag fedr 9@ aifF agi g @t &
FATR A & wrd 2t wrk § A SiwwEs
R RPFAY F1 I F@ & IR wTEmw
& ST4T AT WT WTEIH AT g4 aqTer
FEFT T T F HIAT AW WK T g
% fou frges g wifgq 1 =& 3w
¥ ZT UF AT F @A AT =1 B a9
T F T IR W) wEY AT
Ao TRl &Y @R | gy wew famr
F W § OF T WEAT § THAT
ATAAT G2 FT AT G

# s f& ot ot Fomma IwdAw
IR 12 a9 a% 7 IW & aw9 5 oo
W ¢ g 741 A1 39 9§ fowmw @
aifa & fAT 15 a8 &< & omw g W
ghrarw #d 1St wg g A ER
g # oY © famwa & gifew s a3 f
wrg 15 ad g

¥ & w=T Iw 7g wfegfy, ag ar
gEETART AT T agt ¥ ¥
M w FHAFN @ whS & A
aat < dwata & & & wfgw |

TR A ¥ Uy WA W Sfw
TATCE A AL A T AT § 0 AT
# qut aer 2w NfE T WX wTvT ¥
e iy § TR AR fir
) sryeqr w60 Wfgg | @@ § AI@A
difyer Wit w @ o 3 R e
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wT 3 wifgm =gt WX wwew ¥
grafres wfasrd @grmar wift s ¥
Tl § W get ¥ e A E
ot wRveT 7 za Wk fiw wT ¥ @A
& wifeq WX ag e wfey f dwiw
AgT wife 3X ¥ 0 7 @ Wk U FH
WA R AN T 9 | W & fied
o T i gt T awe w7 & g gy
gt & difeq =y FHwfa) )t A age
w7 9fow Jo7 qe ¥ ®7 SggEdT FY
o | g fedt axg & gz T adl
W |

afg g areaT # ¥ § FETIETET a6
Y eqTeAT FAT e & W< forwd forg e
ZH gy feq At wmA & @Y 7y weww
g fr 3w & dF wlesfoa, fogd ik
FAfer w Sife A ArEew 9T § IA
g fawre FT, gt aRAT F1 9@ anw
¥ qudier w7 | SEeTw ¥ fAu § WIOEy
TawTs; fF g A Sitfe weaTdg @
WS, §AI, WA, wer gy gé araar
®) AT & IW GEY AT AT A% ATA
FA & fAuad fear mrd afew g
&z ¥ fawg 2 f5 o1 a% 9w 9T FW
i groen frar mar 2 ol ¥ swmar g
fr wawr w19 wfs g srow s
WA | T I AF ¥ AL WS aF
ot G AT § WAL A JAE ¥ g
ST 7% § wrgy w=ra s afaar )
oy faar org @ R agaA ¥ Few
wyer fog) qor ofeam g . ¥ Fzgw &
qom & a3 & frg gfeer @ ot
¥ ga T ¥ iy ¥ Ag 120 e wr
wfiwfom 8x mritgr, afear &t @
ATE ¥ T angT w1 frar amm o offw
7% faded ol e AT b ke e
wWh w gk ggt & e aer
gl ®Agy Awm aF wfege e
e & 1w fag o gww § f ag
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37 qe i 37 wEA N gRwq fear
w19 a7 €1 Mt aw frar ar arfe
w g § 6 wit sfege ¥ #@
T2HE aF WA AT Y WA AT
q¥ |

v agy wAT W vH wyy fogd
et #Y qrag AT ST wrEgET 9t
afear aarew & fag ot fa7 & a9 &
& 37 Wt & 1 g afear ¥ gug A
T A St § Wi fa gEd
IFTWAF S AX qwdt & 1w AN H
WA &1 @h fag B oA ax
wrag ufewfal 51 faar § 8fes €
a7 faweT § | YW w9 WA
Fiaa @t o) s amEf Qv
grare 81 g @ & 1 g & g g
& Afew gard www ¥ oY wr @r d fw
afar & TaTew W TArw ¥ g W
T W A wwrd o o & gww fag
¥ forerdy-frerd atwm &Y war § Afew wg
TR et aw g k) ey
wof ff & i e ww TR W sy
T ¥ syreqr T, afqar & gow aw
W 39 1 497 faqr 9rq |

T ag 7. 9. o fagre v frary
& forg AT w1 39X qu & 1 W agd g
mfeat # Y wardy § AfeT 39 0 daw
afadi Y Wt & woraw oy W g
"z fgfeew ot dem wfw W 9w
99 9T T i & | v faoh de-
WA g Af g aA amer W
ok fowr § 39 9< 7%, Fomr W 2y
o e wod gy &1 e A qw o<
Wty ?

o A % o o et ik
g agt & W e whrd 1y
S o arfx # e v § 1 oo &
& ¥ ez W o oy & o @ Ay
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[=ft wfemr woTa]
TEATT &N g g Wik & ek
AT qwfas A gt et § Afew
AT gaTa e feege gifes @
& W\ gt o Ak N e A ww
o3¢ froer S mifes 1 0F gier FreaE
&t & o afaar § o dtew w7
& a1y &Y gt wek e ar S ard ¥
93 § S gt 9% o fEEwa M AY
FT FA9 AT § TR G kA T
A ¥ gET AW ¥ AEw W=y o}
FTOT T9%< faer W17 a9 & 9
Qo & forg gaR-guT dear ot 7@ @M
o ag @i 9T QA FAT FRA | WA
o w@eg ) afear & fawm A W
faf &7 & sa ¥T wifgw wifw 4@
BT aar ¥ @ wafg A 1857 & A<
1947 g% & Wity wEaorar gwm ¥
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¥ uw gfem agsT & ife 9y s9erQ
& ag WA # § aer gur & 1 ag few
Nawaafmsc@refe 37 @i
WA ¥ W faar 9w, TREERE ¥ T4
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AT JUHT TTGET TE AT & | T
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¥ FgT & fF gwroEdt awTer S famw
¥ 99 g9 AT g &7 sare $T @ &
& T a7 I fewwd SiE g WK T
Tl # oo g 0 @ § T
o= g ATfE |

FELN AT FY Y g9 F9F 3 AW
sfrear vamd® & g A a9 & weae
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6, 6 W a% AT QAT 2 | TR AT AT IW
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I F a1 foe 7| ¥ A Ay # g
forar e A zrewdge # fe w arew
Y TR fr s 1 T A Aw 67
g AT 68 TrIF AT 6, 6 WL R, 8 HF
#z wodr & IS AT Agma & wgwk
s zargEE gfvafadt & oy &1 =i
TeE 7N & ST 9 W FTQ a@
quarEY AT {1 TEY U AE qwA [T
=1fgd | ar €Y Tewy dgaare A W
q¥ #AT w1fgn faad faurfagi w1 graET
g

IFAT F garE fasw @ WA @
W q€T AR g q@ ¥ afwar 15
e vzar g | ¥ W WA & e wr
qrear g fr ag afear 1 o ad s &
fow & & sl oY giAWE e &= @
¢ oy for oY § @@ wer ST
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fF a9 3 & Fw=rteal 1 @& gqer &
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€ & =T q% g AT § wwfs www 3
¥ st & fag srg-anmg a¢ fear-
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ST WEET AN T O AT § q@ I
T ¥ gy S o fawa wET @
#fem w| 3 & st §1 #1€ am@
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Y & 1 wror =Y A=y tod fafrey § o
am g JaT o At § | gafa & g
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faarT 0% ard a1 &% w0
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MR. SPEAKER :
cut motions.

We have about 1398

SHRI PILOO MODY (Godhra) : I have
only eight.

MR. SPEAKER: It will be wvery
difficult for me to accommodate all those
who want to speak on cut motions, Besides,
most of the parties have already exhausted
the time allotied to them.

SHRI JYOTIRMOY BASU (Diamond

Harbour) : Our party, namely the CPI(M)
has not exhausted the time.

MR. SPEAKER : That s still
pending.

SHRI A, S. SAIGAL (Bilaspur) : Itisa
strange thing that even those who have not
spoken on the President’s Address are not
being allowed to speak on tre railway
Budget.

MR. SPEAKER : If the railway budget
could be a good substitute for the President's
Address, | have no objection. But I do not
think that ope can make it up that way.
There are & number of Demands that are
coming up, and those Members who had no
opportunity on the President's Address and
on the railway budget will be accommodated
at that time.

SHRI A. S. SAIGAL : Those who bave
not spoken on the President's Address should
gt a chance to speak on the railway
Budget.

SHRI PILOO MODY : Before you lake
up the cut motions, I would like to submit
that we bave one more speaker from our
party to speak on the Budget.

MR. SPEAKER : Certainly, he will
be sccommodated. But 1 would like to
remind him again about the time limit. His
party hes only 6 minutes left. The Jan
Sangh has 2 minutes left, and the IMK 14,
while the BKD has got 7 minutes, and the
Members from the BKD can distribute three
mioutes each if they like...

SHRT JYOTIRMOY BASU : The CPI
(M) bas stift got thine,
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MR. SPEAKER : [ know that.
calling Shri Ganesh Ghosh now.

I am

SHRI GANESH GHOSH (Calcutta
South) : Leaviog out all other points with
regard to the administration of our railways
which have been amply placed here and
will be placed in more detail by many hon.
members, I will confine my remarks only to
the serious mismanagement and terrible
bungling of the Railway Board in the sphere
of railway electrification. No wonder there
have been so many cut motions demanding
early abolition of the Railway Board.

Towards the latter half of the fifties the
Government of India took a decision to
electrify 75 per cent of our rail route to
effect economies in coal consumption.
Accordingly, the Railway Electrification
Organisation came into being in May 1958
as a separate independent organisation under
the Railway Board with a separate General
Manager with  headquarters at Calcutta.
This unit did splendid work. Even the
Railway Board has admitted that the REO
in Calcutta has electrified 2,534 route kms.
and 6,247 track kms, and the pace achieved
by this organisation during the Second and
Third Plan periods is well worth comparison
with that of other advanced countries of the
-world,

Even with regard to expenditure in work
per unit, this unit's achievement is admir-
able. A comparative study shows that the
REO executed clectrification of 5,479 track
kms. at an average cost of Rs. 1.b7 crores
per track kf. whereas for the Eastern
Railway the corresponding cost for 407
track km for the Howrah Burdwao
and on the Tarkeswar branch line it was
Rs 479 crores per track km. For the
Central Railways, the cost for a total of 750
track kms. (the Igatpuri-Bhusawal Project)
line was Rs. 2.4 crores per wack km, On
the Southern Railway, for clectrifying 789
track km. the cosi per track kilometm was
Rs. 2.50 crores.

Then again the work of the REO has
almost been completed within target dates
whereas for the Central and Southern
Railways, they took much more time than
originally estimated. The average rate of
progress done by the REO was 4.5 per cent
whereas for the Zonal railways it was only
2 per cent. Thus the return on capital
eapenditure being delayed and the clemeat of
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interest on capital being reckoned for a
longer period the cost for the zonal
railways was much more than what I have
just now showed.

To illustrate the impressive performance
of the REO, the Railway Board itself has
said :

“], REO was able to achieve over-
all economy in standardising the design
in overhead equipment and power
supply installation and thus reduce
overall cost of electrification,

“(ii) REO was able to ensure
availability and utilisation of
critical items of supply like
copper conductors etc.

REO had been able io make
an oulstanding contribution”

“(iii)

mark the words : -

“in the development of indigenous
items for overhead equipment etc. and
thus eliminate the use of imported
equipment.

“(vi) REO was responsible to a
great extent in the design of
electric rolling stock and also
in their manufacture here,

“(v) REO took up for the first
time for the Indian Raiiways
cabling of the long dlsunoe

tele- tion circujts™,

These are no mean achievements., Abpy
developing country like ours mey feel proud
of these,

Quite correctly the Railway Board had
taken a decision earlier that all electrification
work during the Fourth Plan period would
be done by this REO with its headquarters
at Calcutia, but suddenly and without any
real justification the Railway Board declded
in December, 1967 to atolish this splended
organisation, the REO, and to hand over the
work of electrification to the zopnal railways.
The main reason for this disesticus and
pernicious decision of tke Railway Eoard
was nothing other than the gecgrapbical
temoteness’ of Calcutta Ncm the project
sites. This reascn or this ples, Lowever
leme it might te, is terfeinly ubicnatle and
bascless ficm 1he edmitsior of 1le Falluy
Boad itself,
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What did the Railway Board say ? The
Railway Board said :

“The Railway Electrification Organisa-
tion from Calcutta completed Yo per
cent of the suivey for Virar-Sabarmati
by 31.1.1 68.”

“82 per cent of the survey for Madras
Vijayawada was completed by REO by
31.3.1v68."

‘99 per cent of the survey for Kanpur
Tundla was completed in May, 1966.”

“Foot by foot survey for Rourkela-
Drug section was completed in May,
19€6.

All these works were controlled from the
Calcutta headquarters ss the Railway Board
itself admits by establishing field units in
Bombay and Vijayawada. In view of these
indisputable facts the criticism and discon-
tent expressed by the Estimates Commitice
on the Railway Boad’s decision to abolish
the REO was certainly justified, What
did the Est:mates Commiltee say 7 It
said :

“The Committee are of the opinion
that the reasons advanced for the decent
ralis.tion of the centralized Railway
Electrification organisetion, i. e. economy
and efficiency, are not amply borne out
by the facts. In the past, preliminary
survey, eslimatinpg and even technical
advice etc. for electrification projects at
places like Virar-Sabarmati, Madras-
Vijayawada, Igaipuri-Bhusaval and
Mad Beach-Villupuram, which were
far away from the headquarters at
Calcutta, had been directly conducted
by the Railway Electrification organisa-
tion as it existed at Calcutta befoie
reorganisation. The Ministry of Railways
themselves have commended the good
work done by the organisation. Io
these circ es the C itlce are
doubtful whether it bas been a wise step
to decentralise a well-knit compact or-
ghnisation which had acquired the
technical know-how and which is stated
to bave achieved a pace of work com-
parable with that of other advanced
countries of the world.”

Certainly this has been a very unwise and
I must say a foolish step. We would like to
kpow from the hon. Minister what action
be is going to take on this scathing criticism
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of the Estimates Committee on the action
taken by the Railway Board.

But the effect of this decentralisation of
the REO on the employees who have worked
there for ten to twelve years has been
disastrous. There have been large scale
retrenchments and reversions of all categorles
of electrificatson staff excepting only the top-
most ranks. The Railway Boaid has not even
denied this, and when asked to indicate the
proposals of Government for utllising the
services of personnel of the REO with thelr
long experience, the Railway Board said :

“Those of them who are prepared to
to go to the open lines, would be sent

there.”
But in the open lines, what is the fact that
awaits them 7 The Railwvay Board
replies .

“Whenever construction comes to an
end, there are reversions right from the
top.”

This is not entirely correct. How many of
the Class I officers of the REO have been
reverted on being sent to the preseot lines 7
Not even one.

But class Il and III officeis are invari-
ably reverted or compelled to appear before a
Dew test to prove once aguin their competence
and ability to continue in the same grades
and posts which they had so long held and
which they had acquired in the REO not by
giace or charity or favour but by passing
through an equally rigorous test held by a
regularly constituted selection board. Through
the contrivance of a new test, 99 per cent of
these persons, if not all, are degraded and re-
verted to their original posts which they held
ten yeais sgo when they first joined the REO,
In complete justification, hundreds of them
are going to the different High Courts to
seck justice from such antics of the Rallway
Board and in almost every case the Rallway
Board Is receiving rebuffs in the form of
injunztions. I think it is still possible for
the Railway Board to close this chapter of
their disgrace by discussion and coming to
terms with their employees.

The condition of the class I'V casual staff
is still more deplorable and serious. They are
bed in hundreds and th ds aftes
completion of a sectional project. The Rallway
Board has blandly and shamelessly edmitted
this when it says ;: “it is only ca:Lal labous
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~which is not employed further,” The casual 12.00 hrs.

workers do not get any preference when
there is recruitment for similar works in near-
by new projects, Their valuable experience
and special knowledge of electrification work
acquired over long years of work ; their
experience of 10-12 years has no worth or
value for the wooden headed Administration.
The Railway Board’s policy has been stated
thus :

“When selections are held for any
permanent vacancy, casual labour who
had been working in the railway electri-
fication scheme had to take their chance
along with the other casval labour of
the Railways.”

What happens generally is that the rail-
way casual labour of the gang mazdur or the
porter type get recruited to take up electri-
fication work in place of those who had ¥-10
years of experience in such work behind
them, Believe it or not, immediately after the
coropletion of a project all the casual labour
in spite of their experience are retrenched
and absolutely new and ibexperienced
persons, unacquainted with the electrification
work are recruited for maintenance of the
system. What reason, what logic and what
meaning can this have— I want the Railway

: Minister to explain. Railway electrification
work in any form requires some skill at least
and what these new recruits can do for the
maintenance of electrification works we do
not know. After full and careful consider-
wtion, the Estimates Committee in its seven-
tieth report on page 65 says :

“The Committee regret to note that
when such projects as railway eclectrifica-
tion, for which a separate organisation
was specially created about fourteen
years ago, are completed, there is a large
scale reversion of employees and
retrenchment  of casual labour. The
Committee need hardly point out, as had
already been admitted by the representa-
tive of the Ministry of Railways, that
such reversions create a sense of dis-
contentment among officers and staff.
The Committee would, therefore, like to
suggest that the Ministry of Railways
should give a thorough and careful consi-
derution to this aspect and consider the
feasibility of absorbing the employees in
equivalent grades or posts im other
projecta,”

Mr. Speaker, Sir, it is more than a year
that this reorganisation has been enforced
and compl:ted. 1 want the Railwny Minister
1o give us at ‘least a general idea as to
whether this reorganisation has  effected
economy and efficiency or it has gone the
other way.

This is not the only instance of ineffici-
ency and bungling of the Railway Board.
About 1- years back. in 1953, the Railway
Board whimsically and thoughtlessly rejected
Shri Sarangapani’s advice and report and

they  electrified the  Howrah-Burdwan
main line not with 50 cycle alternating
current system of traction but with

3,000 volt DC traction which caused the
general exchequer a loss of Rs. 74 crores.
Who paid this moncy ? Did the Railway
Board pay it 7 It is the poor people who
have been made to pay this.

So, again, the Railway Board is doing
such an unthioughtful action. Our pational
press have condemned this and have expressed
apprehensions that this reorganisation may
cause a loss of Rs. 38 crores. It is high
time that the Railway Minister should give
careful consideration to thit and try to
reorganise the Railway Board itself, and
revise its decision of rcorganising and
abolishing such a splended organisation as
the Railway Electrification Organisation.

SHRI K. M, KOUSHIK (Chanda) :
Mr. Speaker, Sir, my time is very short and
I shall be confining myself to that period.
My first contention is that the railways have
been indulging in over-capitalisation. It is
not my brainwave. A cursory perusal of
the reports of the Public Accounts Com-
mittee which has gooe into this proposition—
report Nos. 22 and 49—will make this
position very clear. I take, in the first
instance, the position of the rolling stock
for examination, During the third Five
Year Plan, the railways built their capacity
to the tune of 265 million tonnes, But
ultimately, what was the amount that they
lifted 7 It is only 203 milllon tonnes, So,
at the end of the third Five YearPlan,
there was actually a surplus wagon capacity,
and over and above that, after the close of
the third Five Year Plap, they have added
55,000 mcie wegons adding to the surplus
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capacity which already existed with the
railways., That shows the extreme of over-
capilalisation and blocking up resources
which could not be available for a better
purpose. .

The PAC has gone into this at great
length and have condemned this attitude of
the railways, and the railways have also
admitte: that the input is much more than
the output. This was so, for, they depend-
ed on the statistics supplied by the various
Ministries and that turned out to be incor-
rect, and therefore their capacity was found
to be cxtremely large That is how they
have explained. They also gave an assur-
ance that in future they would not, while
investing, attach much importance to the
statistice supplied by other Ministries and
that they would pessonally, themselves,
scrutinise the matter very well, collect
the statistics which could be reliable
and then only any further jnvestment
will take place. But, unfortunately, it
appears this assurance which they have
given has not been fulfilled. It is for this
very reason why the PAC in its report have
cautioned them. In the Fourth Five Year
Plan, the Railways want to invest a huge
amount on the purchase of wagons. The
PAC specifically makes mention stating that
there is already overcapitalisation ; there is
already a surplus capucity around the end of
the Third Five Year Plan and after that, and
therefore there being a lot of surplus capacily,
the Ministry should be extremely careful
in further investment so far as the purchase
of wagons is conceined.

That is the spxcific remark of the PAC
about purchasing more wagons. Still, 1
learn that 1 5 lakh wagons are going to be
purchased in the fourth plan period. There
is already a surplus capacity. Several times
the matter has been examined, Even upto
31.3.1:69, the maximum of what has been
lifted as originating traffic by the Ministry of
Railways was only 203 million tonnes,
whereas the capacity at the end of the third
plan was 260 million tonnes, And, there is
the further addition of 55,000 wagons.
Therefore, | submit that nny investment
which they have shown a desire to indulge
in the fourth plan period will be absolutely
blocking the scarce and scanty resourles we
have. This should not be allowed and the
resources should be used for a better purpose
like laying certain useful lines.
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If you examine the investment with
regard to laylng of new lines and doubling
of existing lines, the investment is again over-
capitalised. In their 2)od report, the PAC
have given instances of 16 lines where
after doubling a certain line, it has
been found that the traffic is far too incom-
mensurate with the investment made on
doubling the line or on laying the track. [
can give two instances—Guna-Muksi line
and Katni-Singrauli line. The colliery bas
not been developed. They do not know how
much and what kind of coal it contains.
Without any adequate material, Rs 24 crores
are being invested in this Katni-Singraull
line. Itisa blind investment. In spite of
that, the Railway Ministry is falling into the
same ditch. 1 hope they will exercise extreme
care before making any further investment
and blocking the pital in the in
which they have done so far.

To avoid all this, there is one method.
The public exchequer has given Rs. 3200
crores for this biggest public sector project,
They should be asked to freeze the capital at
that level and raise their own resources for
further investment, and that is the only way
in which the Railway Ministry can be made
to feel what public revenue is and how it
should be spent. Then they will become
business-like and frugal.

There is no plan for conversion of M.G.
lines into B. G. lines. Optical cost of M G,
lines is more than the B.G. lines. Therefore,
industries on the M.G. lines will never
flourish. It is necessary that they should be
cooverted into B/G. lines. But there is no
plan with the Railway Ministry for that
purpose. For economic development, it i
necessary that the M.G. lines should be
converted into B.G.

Modernisation and computerisation have
been introduced at all levels, Hire-purchase
is there for moderoisation and computerisa-
tion, but the staff also is there. We are
burning the candle at both ends. The rail-
ways should see that one of them muat
cease in this contingency,

60 10 70 per cent of the goods traffic is
being drawn by diesel and electric traction,
but there is no proportionate reduction in
the coal bill.  As the PAC has pointed out,
the coal bill is mounting up. The reason
given for this s that it is bad type of coal.
Butwhoukedthemllmyltopmchubuj
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type of coal 7 We cannot undersiand the
coal bill pot being reduced when 60 to 70
per cent of the goods traffic is hauled by
electric and diesel traction. The two are
irreconcilable,

The RP.F. is a humbug. They are
themselves thieves. Tne investment on the
R. P. F, is a drain on the public purse.
Pilferage of coal is colossal. What actually
does the RPF. do? The Railways have
been paying crores of rupe:s as compensation
for loss of goods, What is the use of spend-
Ing crores of rupees over the R P.F. person-
nel ? Th's is a matter which the Railway
Ministry should consider seriously,

In my constituency, th: Railways have
completed survey for laying of certain lines.
They have glven to me in writing that when
funds are available, the Rajura (Manikgharh)
—Adilabad section would be taken up. It is
& short distance. I this owver-capitalisation
in the purchase of wagons and laying and
doubling of useless lines is stopped, certainly
such useful lines as I have just mentioned,
which the Railways themselves consider to be
useful, can casily come up. Instead of
blocking the scanty resources, this is the
way in which the funds can be properly
used.

Mr. Dwivedy said that assurances given
by ministeries are not properly fulfilled At
the Kuppam level-crossing, a sub-way was
promise* by Mr. S, K. Patil, but it is still
not completed, Dr. Ram Subhag Singh
promised to open a few level-crossings and
not to abandon a few other existing level-
crossings In Srikaku'am, but it is not being
fulfilled.

With these words, 1 express the hope
that the Railway Ministry would consider
the suggestions 1 have made and act in the
best interests of the country.

it arg T (foax) @ s gy,
Ty v o famiw § ¥ gawr @ S
*fqEs g 1 W waw ¥ A
%% wot w7 o § 1w W REAF
A% ) g1t N F Fraw 0 I AT
o fig & | ¥&7 9T /TSI SO0 AT &
fg oy &1 ag uw wfww T R
q_pnvﬂ’s ¥, wfer & o gfmar
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F ol gEr I & W oA § Wit
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43 faafasma @3 & at &1 FE w@w
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T Tifen 7@ fF owd O 8 ara @
g afe e ot 9@ S0 ® I wT
T §Y TH w05 § 4G A e oW
aCF A #IAE ¥T@ & oS oS
fRaya g isgad o § fr R
7@ il & fog W £ T A
FTRE A A ag v § e oo
Y TH AT ARTHATE & GH T8 WAL
€ 78 gaTd T AndAT WY Q@ ® Wil
g Aryg-ud & wrmdt § s GTY-RT A
Ay W A awlwl # o R
&Y gC A AT HIWI F) QA T A
Ffm 7@ & @) ot wEwm fF 2
wiw ®1 wgt o qiv wvw ool oy
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@R E N oAy www W
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Y &7 F1E Taw T8 8, fowe fa@r
wf & s ag T , wie A
T &, e A A A g
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R fafzar g N ol g A
&g W & G §, Fg gar A qwar
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o) OF @ A A A4 AT
'y & garfeas | WEART ©€wT gl
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frg qerg afes g9 1§ w@@ GG
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T A &1 ag 7T W@ €T G |
d e s g1 9w @@ A
T T AT @E FHE G G qU BT
gfeat frer @t & 1 afe s gAarg
T W 1 ' 9T e § @
AT AT & | 9 ITH qEy omar § A
wgr ¥ fr ow Ak sy fomn §
e HR AT amar § ) =
g At 47 q9rE T & Ay AL W
TFT I qE TATE oF Y EIE qW AN
e F wEaT AW w ovvar § A @
WwWANT WA g ywaw ¥ fag W
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frarqr 5 Sewr =i @ frae &
worw 4 fasiz &< foar o | & e §
s ¥ wwit 30 g & Wi dwE ared
W IR § v ¥ fag, |www
a8 o & wE wrl fre oex § ok
quTE) STEHt g AF @A ¥ @ 9y §
3 aefaat & fag @ s A s
aFfE & | aY At ard o oA § SR
I Wt oy fafs & W aw
g faar @1 |u 1 wwEz & fag
7§ o Fr fag faelt Afew g FrE
sare aE fraar ok £ 99 wEx
TE |

OF A9 61 9 #7 F 9% wwav
W AT ok WY feydc o awr
W ARATINE 8, S9% g §o|Tr
w9 ¢ 1 9y fowdde § faad frgges
FTe F qHAT & a1 FHATA & 3% |9
T8 IgETE QAT & 1 I A awehE
gag g A At ¥ &Y gm fagy
foaa & WA NE F1 a1 WY fafrex
Frfaad § @Y 7z W aw F Yo
W E AR A  wrgEr T
g 8, Su% garfas 94 f9gy &1 o
w3 Efamwr & wac af Qar
s 7 fasdy & aa F.§ GaE gar &0
Femam & A doT g a9 o
sy &t ot & fe o el Y T
T 8 1 7y Wy v ¥ gafer R
ww fowma & o 9%Ed ar v
wfadt & a9 Iwme At 2 oa
qoftae F T frdy Y W frwwr
ford, wgi 9w ? Afew 6-6 WA ®
g wrAr Gy F 0F § ol gEr e
o T foar arar gafae & aer oY
¥ o F€ W, ag g OF agm @O
fufree &1 ST & a1 W oqgy oA
IHA ag Sfawr £ o, 3w wfoewr iz
TYHH FT NG, Wrar Af wT 9g
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[#fr vy e

Wy feardde ¥y wa I W 3,
it gd Iy § ug S WY T AR
W N geft o ok % ok gk § et
WA | gafae X 9w Y fewis w1
qT WG FTAT § AYC avr ot ;Y awr
g wRwm s g e oam e
ot F T oA AN AT WA FTH R
o F |

oY wwrae fay (@wfar) @ seae
wEtEg, 1 Wt AR T eArd g W
®gT Y ACH faerar argar § | F@gr w0
o &7 aga & wawt Fera @ W &
forga a9z & 99 g% & F49 TH A9
uefol At am @Ay ¥ &) gEOR
frare, fgamf frwrr, @y o fagm
aER— Wt e fao faeRa §
g may whrs P Yy fasm
A wr fau 8 gy oft o AT A
¥ gy frrrar o I Fgr ar fF
¥ HET-AEN HATHAT T gAET W] A
A D arar g IX FA T T
w41 | X 79 gvaed ¥ /) Ay ¥ 6
§TE I WIgAT F—FiH AC@ A
TG AMF AT @ &1 AW F W
& arg goE W N AT wEr 9
o 740, 9g A5 AR, IEsT w5
uTw 7 T | gwfay Wi g e
fir gve wWh I Ae frda
wfier 17 g w1

o § 39 O N aTE WITF S
o AT W& fF 3@ awg W
ofew s1aga N & TW FRT FE A
ey et wAE ¥ T aw A ST
3, &t 1 7T A ¥ fag S A
arét szt owet 8, wafaw & W §
f wreft & Toim & fag @t T &

At wfeT
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o TN S AT A A R
IN AT FT Ffeg aF T dAT aga
oraRaE § | aE A & A @ @
@ § TR ¥ gl gifewde g@ar @
FTH A At & afz @ oArET W}
Ffegre a% 91 fgar omg, ot g9y MY
w9 e ww W zifeede qwgw ¥
FEAT ITAT &, IEEK! wWETTHAT  AG
ecuill

gafar g1 gy ¥ =T 99 faq
qETF FCW AT FT agd wgfar
At &1 & wrgar £ 6 %t & X@a
wYFT fast Y sgaear Y o |

YT g Howr T 2 R oA SO
¥ o mAo WIfRY A FeET WY £
Ho ¥ wifEw ¥ gt §gzr ¥ oAy
1 7T wgfaar & a1 dEge i
wg 97 feaq 2 9 7% gt & 4= #
o g—aafan A owRw A fFoew
wifem =Y 32 & gamar w7 0

TF 7€ T WA Ry ¥ AgEAr
T IWR @ FX & wifgn ) were
AE1ET, U8 T TATHT & AT 1947 F ¥a%
o aF faaga fager gor @ £
o wey & fr fegeam &y 1947 ¥
AT g g aE, 3T W o ¥
W wT qF T oy fF gw e
Y geE TR 20 @ qEe 4t g
grod o ot &, IR qar ) A & %
W A 9% FU wror o war 3y
AT o ¢ o oA #
et ey & ey #Y 91 )

mmﬁmﬁ@ﬁtm
§ vy W Wk R s
£ | AT o T ¥ o o e Wy
gt & agt o< X qw o @ wg
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AT & | §W WA 9 H @ a9
AT B gAAT o ¥ HfegR aw fawmr
s =gy | g A efe ¥ N @
ATEA FT FATEGT AT GAWF § TH @«
87 it wqar w1 T aga WA
g

Fg 999 94 W9 wAed 7 fa
feFe cewrt qx oA waEr AT foee
AT FT7 9T 10 %o § FIRA ®T TIIEGR
fFar a1 | Wf-F g F S A
THEH AEET A g &, ¥ faanr fewe
HEHH 9T 99 I § 47 OF ©RuH TE
w e ET 4% @ amw # %R
T € W I quiar [T ggar g1 afx
I T G WY § 4 I8y W g
IRAT WX IE g guaAr g § K
qEar g fF 9w gaw wfeesw @)
oY T W AMgE T AT FW 8,
TR Al W9 9w AE 9T, § qaueE]
famr fee 3@ & wwe 7o §, afew W
g & wm § foEr gAET WH A
AT &, SART qg a9 AT 9% ¢ |
Fafay FHt g geT AT W1y |

o=t ®, 1 feT wadt @mm ¥ wew
FY qTh SOHT oA fawTar § 1 4 S
T ¢ 5 99 Ferw &1 %A ¥ fag
WA wEEw WT 99 I W &1 FA
FT 59 9T F1 HRATAT §—ag UF AW
&R & ot &7 saw §—afag agt

TR W (Row) Ao 4 W

oTq ¥ arg Ay 99 |

st wrivae fag : 3g A1 3% §, W
FT ag AT I WAEE § | AfwT W
gt qard 5@ @FRE H W9 O
F A §

W1 gEe fog wreR (aE)
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QI FT AT gt oW § weAr
s ffy v fasfas f1 & w0 ¥
WA § T AR R N
afFT w@ & F oy Y v ¢ foraar
ATH WIERT-HGAYL ATEE 19F &, 99
WA A7 oA fafe & araw ¥ gy
s Yamrgar g Ky o ¥
frdg & fs & a0 i A oy
S 9% g |

s, ag e e afyr g
I {1 FE Wi Ewar WA ey
aREIR ¥ AWt § | xH qF off fesr gET
T A wEmE & sifaw @ WO
A gfeT o A & A wwx ¥ wifaw
g1 feT +t 63 aut §gmt Ry §ag
FOTE AT W E | 99 AW & g foa o
Yaw ma ¢, av frgyr W ae @
TR 7 Fifag #x @ & 5 xoi
af @@ &), ooy g gferw ag @ fr
waw W fafieeraga o §1
fafreex & faemeT Avtew 3%, wTor
T, arl feafa e s oy &, @ &
@ fafreee w1 @ § fe A
fafwezx Wt § Wag§ wIR
IAMEAT F F1 A7 fq2 & «frqw $A7
9FAT § | qW W AT A ART ST A
dar # st gfe gu ¥ Wi 99 smder
Ft 4t | W AT Y 7 g W
ot ar 9 §, @@l A 7 gend
wTEET W g g, afe A Wa @y
feelt @ A 4-5 Ao A g W
wwat g A andAr g fF W gEd
et o & 7 &3, A 7 97 ¥ I Tt
¢, I @ &5 FT @A, WOH? qar w4
T f Ia%Y w1y grea #1 ¥ FT EY
ow A g o o 3 ot e 2wy
§ TR W ITHT G F, IA A
nﬁ‘fm-ﬂﬁmwxm ey i A

woE AEITE, AW, FAWE M W ol wifgy, o ¥ e e o
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[ v forg redt]
wiz afs gt ag daer & i g ST
arfgu, 7t fex 3% 38 7@ T, TR
AT FY AHEITC |

Tq WY FT qEETg 149 fpenieT
&, o @ar afgar s @ g s
W e ag W #1E wegy Gl
g g1 oArE Fa A AreA o foeelr ¥
TE g1 gU WEreg AT @, W q@
f 9a% gx 2ud 9T R § wfe
T 99 AT U, wafs oAl wfeat §
g% forerr & &, 4 e AT fod
wifea €, fow oF € w9 OF
o fr dRd o gEd w g &
IrIqE 9T g &1 d\-a1T At qger et
g e Fram o & oA
FE-TAr o gAry fged ® o 2, foww
FTEN FgT ® 1% Afq AGH &Y Fhat & |

Tt e #1 OF gfeam ag g
a7 fF WY wwew A oF W famran
fsagl ovare Ay amE aAE S|
fagsft zwr ero T g fag ot & AW
wfedes & wiew ¥}W gu 9y IR
frar ar—

“It is also mot good for the developed
area to give a rail track of this type.”

TS a1q & TEA g aT—

“It is a parrow-gauge line and it is
considered that a narrow-gauge line will,
apart from being ﬁchially unremunera-
tive, create operational problems.”

W WRT ¥ Ay I 4w a1 f oag
WA e et wifer WY T g
WS AT g wifeg | 8 A
1968 %Y o ® & yrAT fay 7w ¥
o\ FE% A Wy 9N S & gg wmEmT
fear a1 fF e § @ oF ol ®@
wrEt &9 2 feqr @, e o= 10
AT A 6 WA gET @) JEh g
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¥ =y Wl wgem ¥ @ fr o Sw
o # ufaw sy fear s wri
16-17 g7 3w 89 foe T M R
U ot T g% &, Afew oo ot 9w ®F
 wfgy w7 frar T w@r g | Wy A
¥ 7393 wrga At WAL gU & WA
qaT AEY fFaRT guE THE WK @9 e
i gEd a9 Y q@r AG 9AE
T A1, By %Y oaT #) 99 fom w
O WTAT & | WY 3y wTwer W #
HqEFT gUT & W 9 T I g ay
ATEH A IHFT FAT AT AT

¥ wft wgeg ¥ oF a@ HIT FEAT
AT § | BATT OF AT g § foed
forg & 75 & @rq %5 avar g 6 fager
22 a6t ¥ 3w g% T H wH o are-
BT N FEAE T gh | ow GE
qrgafas geafa # 6 qEem Jgr
qgETET Wr | afew 9E Ew ¥ &
wEEE @ 2 5 A g s g
Twg gAY Al wafE ds-wre i Fw-
AT g R, WA qeH W WY
WY AT SEEr WA & ¢ & "y
wgiEg & fre &% a1 fF ww & w9 qE
feaf ma qar ¥ §if9y e fedt wo%
& @it & fomr Wag @@ dz ww e
W @R & FH 9T § at o g
wafs dE-HT &Y FEAE FT ST Y
Wik arawfes grafa €Y g5am qgemEr
wtar | wied  awel § owqdw
T ATEAT § % g wEme aga
wnfrafirm gomeT §, @@ 0 w0 fgawew
weard Ag gel &, fadr swieow a-
wE R ST T § wwfag s@
W % falw ®7 ¥ @ ww g fE
I WA Y AT Y G A fga
ST ST AT 1Y | i
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g X g FRTel ¥ FgAT AR
2 fr gAY TR A AEAT A oA A
@A guId WA 1 aws fRw =
¥ 1 wg 63 ad Y g@r 1A § AT wAH
aﬁ:&gg&%_,iraﬁﬁ?aaiﬁﬁ =T
a3, IEHT AT E AW IOFT 7T
- & s TEd A Y hEer HI )
§ awear 2 fF o w AERT S
efeer & | oY fafyea =9 & g
z% ¥ @ fraim #3700

*sgyRI KIRUTTINAN (Sivaganje) ©
Mr. Speaker, Sir, I am very happy to partici-
pate in the discussion on the Demands for
Grants of the Railway Ministry amounting
approximately to Rs. 1,70 crores, for which
the hon. Minister of Railways is sceking the
approval of the Housc. About 1300 Cut
Motions have been tubled by several hon.
Members of this House and out of these,
49 Cut Motions stand in my name. [ would
request the hon Minister not to just treat
them as a customary routine.

In this year's Railway Budget, Tamil
Nadu has not received its legitimate share.
The longstanding demands of the Railway
employees have not been attended to, 1 have
moved these 4+ Cut Motons with the
intention of bringing these issues to the
notice of the new Minister of Railways and
with the hope that he, wilh his vast adminis-
trative experience, would look into them.
] am sure that he would go into these issues
carefully and formulate good schemes.

Out of these 1700 crores of rupees, an
amount of Rs. 150,45000 is to bhe spent
towards the adminisirative expenses of the
Railway Board. Irrespective of their party
affiliations, many hon. Menbers of this
House have pointed that this Railway Board
is a high-level burcaucratic set.up, which
pays scant respect and regerd to the officers
at the lower level and contributes greatly to
the delay in the execution ol policies and
programmes, 1 would urge upon the Minist
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of important projects. It is not only in
Tamil Nadu but also in other non-Hindi
regions these is this fecling that the hon.
Minister, Shri Nanda, has a soft corner for
Hindi. 1 request the Minister that be should
endeavour to dispel this impression.

SHRI G, YISWANATHAN (Wandiwash):
He should disown it.

SHRI KIRUTTINAN : The Government
proposes to spend Rs 4,12,000 for the pro-
pagation of Hindi by appointing an Assis-
tant Hindi Officer in the Rail.ay Uboard.
Here, I would like to draw the attention of
the hon. Minister that the employees of the
Railways are being compelled to learn Hindl
and a citcular to this effect has been issued
through the Union Home Ministry. For
those who qualify in the Hindi tests, nearly
Rs. 1,000 are given as award.  Besides, they
are also extended the benefit of free
Railway Passes and such other coacessions,
The Government, which are interested so
much in the propagation of Hindi, should
also consider in what manner the public
nmioney is being wasted. Those who gualify
in the PRAVEEN examination 7ire given an
award of Rs. 250 ; those rassing PRABODH
Examination get an award of Rs. 250 ; those
who pass PRAGYA get Rs. 500 as award.
Instructors are appointed to impart training
to these people. The Ministry should not
me-ely be concerned witk the numner of
people who qualify in these tests. T would
state here that these instructors do not rest
content with their salaries alone, but they
do get a share in the money awards given to
the successful candidates. If you maie the
so-called successful candidates appear again
in another test under the supervision of an
officer appointed exclusively for this purpose,
1 am sure that none of them will qualify.
The officers in charge of training adopt
wrongful means to obtain half of the money
sanctioned to the successful candidates by
the Central Government. In the centres of
examination, after writing their names and
roll numbers, the candidates hand over blank

of Railways that he should at least this year
take steps 1o abolish the Railway Board
and in its place creaie a different viable
institution. The Railway Board is d.voting
greater sttention  to  the propaga.ion of
Hindi ianguage than for the implementation

to the officers and go away.
Afterwards, in a different place. the officers
in charge of these examinations make the
candidates write the correct answers to the
questions, just like giving dictation to them.
Then these papers are valuved and marks
are given. On the basis of such performance

L

**The original speech was dalivered in Tamil,
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[Shri Kiruttinan]
awards are given, This is how the public
money is being squandered. 1 would suggest
that a separate body should be set up, under
the aegis of the Home Ministry, to investi-
gate this matter.

SHRI G. VISWANATHAN :
oal waste !

All erimi-

SHRI KIRUTTINAN :  Next, I would
like to emphasise that Tamil Nadu i< not
getting its legitimate share. Tutizorin Haibour
projects is being executed at u fast pace,
K the Tuticorin Haubow project is to prove
& success, then proper railway lines should
be laid. On many occasions, 1 have pointed
out in this House that Tuticorin Harbour
should be linked with Trivandrum ; it should
also be connected with Ramenathapuram as
slso Tanjore District. | regret to sey that ns
steps have been taken so far in this direction,
TFhe Dhanushkodi raiiway line was washed
away by tidal waves  The people of Tamil
Nadu have been denanding that this line
should be restornd. The Chief Minister of
Tamil Nadu, Kaluignar Karunanidhi met
the hon. Railway Minister and pleaded with
Bim that this line should bc re-laid 1 ex-
pect that the Railway Minisier will give a
solemn assurance on the floor of this House
that the Dhanushkedi line would be re-
coustructed this year. Roameswaram island
s surrounded by scn  If you don't establish
rait links with Rameswaram islandi 1 would
like to strike & note of warniog that Rames-
waram island also would become another
Kachchathivu. From strategic point of view
too, it is necessary that this project should
be taken up immediately.

Tamil Nadu has not been given its share
ewgn in the matter of new railway lines
Tamil Nadu Government has given first
peiority to Chinnasalem-Chingleput rail link.
Even though it may not be possible to take
up this project this year, 1 request that this
should at least be included in the Fourth
Five Year Plan of the Railways. There is a
persisting demund ia Tamil Nadu that Mad-
ras-Arkonam-Bancalore line should be elec-
trified. Though some moncy has been spent
on this, yot the project has not been taken
up for implementation. A preposal to con-
nect Tirunclvel, Negercoil, Kanya Kumari
snd Triveodrum by broad-gauge line has
becn under the consideration of the Goverp-
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ment for a very long time. The engineering
survey has also been completed. The antici-
pated amount for traffic survey was Rs. 42,000.
In 1969-70 an amount of Rs. 32,000 was spent
for this purpose. A provision of Rs. 10,000
has been made in the Budget for 1970-71.
This amount of Ks, 10,000 could as well have
been spent in 1969-70 itself  If you had
done that, that scheme could have been
taken up this year itself, 1 deliberately make
this charge that by allocating Rs. 10,000 in
this year’s budget, it seems you have been
guided by the ulterior motive of delaying the
implementation of this project by another
2 or 3 years,

The anticipated experditure for conduct-
ing the engineering survey to connect Karur,
Dindigul, Madurai, Tirunelveli, Tuticorin
and Maniachi by a broad-gauge line was
Rs. 7,25000 in 1969-70 an amount of
Rs. 27,000 only has been spent by the
Railway Administration on this work. You
compare this with the anticipated expendi-
ture of Rs. 7,25,000 ! Tamil Nadu expected
that you would spend the balance amount in
1970-71. But in 1970-71 not a single pic has
been allocated for this work  Not only that.
The anticipated expenditure for traffic survey
was Rs. 88,000 in 1909-70, you have spent a
paltry sum of Rs. 3,000 only. Here also you
have belied the expectation of Tamil Nadu
that you would spend the remaining allo-
cation in 1970-71, by not providing even a
single pie in the current year's budget.

It is said frequently that Southern Rail-
way suffers from recurring losses, How do
these losses oocur 7 A major portion in the
South is covered by metre-gauge railway
lines. The broad-gauge line stops with Mad-
ras Central. Tamil Nadu Government sub-
mitied a proposal that the Madras Central
Station and the Egmore Station should be
copnected. But that was not accepted by
the Railway Administration. On the con-
trary, it was claimed here that a proposal to
bave circular railways in Cakutta, Bombay
and Madras was uader consideration for in-
olusion in the-Faurth Plan. While the circular
railway proposals for Bombay and calcuita
find a place in the Fourth Plan, I would like
the hon. Minister to explain the reason for not
giving the same importance to Madras, the
capital of Tamil Nadu and the premier city .
of the South.
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1 would state here that the capacity of
Railway lines in the South is not being uti-
lised full. Though there is enough scope for
running more and more new Express Trains,
it is not being exploited : Particularly, in the
Janta Express which goes from Dethi to
Madras, there are nine bogies. Janta Expresss
means peoples’ train. Of these 9 bogies, two
are parcel vans ; one is a mail van ; another
is a dining car ; yet another is a military van
for the army personnel ; two break-vans are
there ; one is a three-tier couch. Eight
bogies have thus been accounted for.

SHRI G. VISWANATHAN : What is
left then for the people ?

SHRI KIRUTTINAN : Only one is
Jeft for the people in the peoples’ train. If
you attach a diesel engine and utilise the
capacity to the full extent, then vou will not
only be able to increase the revenue from
this but also serve the people better.

Finally, for staff welfare, not much addi-
tional amount has been allocated this year.
Last year there was a provision of Rs. 28
lakhs and this year you have made a pro-
vision of Rs. 26 lakhs. That is all. T would
like to mention here that out of 25 lakhs of
Central Government Employees, 13 lakhs
are employed in the Railways These 13 lakhs
of employees are working in more than £00
categories. 1 would like to express my view
that a sef Pay Cc icn should b~
constituted for the employees of the Rail-
ways, besides the proposed Pay Commission
for Central Government Employees, If that
is not possible, the proposed Central Pay
Commission should be asked to submit a
separate report covermng the Railway Em-
ployees. The hon Minister should make a
specific announcement in this regard. Ta:nil
Nadu Government has notified that the State
Pay Commission should submit a separate
report for the teachers of the State, Likewise,
similar arrangement should be made here
for the Railway Employees also by asking
the Central Pay Commission to submit a
separate report for the Railway Employees.

To conclude, | would say that proper
amenities have not been provided for the
running s'aff of the Railways. Among the
firemen who participated in the agitation in
1968, 16 fircmen Lave lost their jabs. We, 11
Members of Partiament, had appeated 1o the
two for Railway Mioisters that they should
be reinstated. Dr. Parimal Ghosh is bere now.
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He gave an assurance that they would be
taken back in service.

SHRI G. VISWANATHAN: He is no
more a Minister !

SHRI KIRUTTINAN : After that, Mr.
Govinda M gave an e that they
would be reinstated  Till now they have not
been re appointed. 1 request that the hon.
Minister should give an assurance that they
would be definitely re-instated. The condi-
tion of Commercial Clerks is really depor-
able. Since 193] they are working with a
pay of Rs. 110 and many of them have also
reached the maximum in their pay-scales.
They have no avenues of promotion at all,
Their grievances should be redressed, They
are alsy compeiled to deposit a sum of
Rs. 300 as securtity. The hon, Minister
should order the withdrawal of this condi-
tion.  Besides this, the Minlster should also
apnounce various incentives for the em-
ployees of the Railways so that they can
give their best.

With
speech.

these  words 1 conclude my

ot Ao go atet (sagr) : sreer ot
qAAT 7 Y A 1970-71 s 4o
™ 77T | i frar @Y 3y o€ oot
T AT ZWT | FH A ¥@y R 9 o
gl 9V AT AT WX IEE W=T W
mafmi Y ¥ @zw § fa=rr ok
framr #71 & 92T f T gy avin s
& naY 1 a7 oF 7€ oo @ E o fee
¥ ATAT AT B TATH T § YW
& &z gar @ 7y WA gt e ot agt
g gt 2 39% At § ag it a9t
farare #7711 IiA oF ww T o 4y
Y fr o1 57 agr e g fear
T W AXE F 9§ A ww o Q)
W afer Wi R wwar QA

oI A gw arad wA F, gaw §
o\ a%A & argT, IAY A0 w7 S WY
umaT ¢ o1 a7 qraeT wwA § e e
Furrm g Al mwar &) wrr B &
Wﬂiquﬁ!ﬂmﬁ,
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[ 7o go whft]
e sfa i A Amfer @ Wik aw
T ¥ WA &7 T &Y, 3 T 97
qRAT A fF 7 ¥ FU IaF qmw A
WA 7 & T WA AT AT F gad
ToEl & a dEr W 9 fE oo ag
WA EAH I 39T 9759 39 99, 99 97
93 8% A #fmm T @y fF 999
¥y gAY g F AT H 97 G997 1 q8
o FE qHiwT ] Sgw Wy §
19X qFATS F) SO F At AifEm AR
WA H A §g FAE Ia% Ay Sy
Ifaa Faw F=14 F1fed |

S g9 gATL /A AT T4 & I9E
gu Far i fead woe #1 oF a@t nix
feafa & | wrr a5 oY gw fefade [/
@ & I9% garq ford wve @ @
Wi W I8 Fwer W@ wme s
Ty ATl F AT AT A ¥ TEE e
& o gvy § | 9w uF A fefass
¥ T & 2T FT wEIH &, gEO AT
& afsss a2 &Y afv=r a1 @ & faer
¥ % 9rer &) wr & 1 ey WA §
forg a<g ¥ gw 7ar ¥gAYHE FLAT A/ §
Fak fag g w18 T e d9C FAY
q¥ft forad @Y FqegHT g FT A1¢ 4
wT qF |

THHT qwaHe FT ¥ fAw w0 oag
BUTY X9 HAAY, IHAX FeAGH wAST
o 7g 957 WX ¥y a1 wEdl
fo Nt " gy fefade o) 90 W
“rodfean” wT ¥ W ag G AN
7 G 7@ A F g AT F -
hfMgamaRafF g A WH@F
aqT fzaq 13 A AT & WR W N
o FIHIATE & ITRY H ATHRIC H W |
feafir famm ow Tl § 1 WO EW =0T
q@ ¥ A 7 fag a% o1 WAT W

$irg Vg  §, g Fore it
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& ol Tt gred ® 7 Y @¥ FAT aw
& dar frer w% o gwrar ao o T
& forad gw woy awE § wW dar A W
aF ar 41 780 mwrer ¥ afeafira qordfas
ARV § 393 94 797 g /0 T
o wrEAfae sRdegye Gy uw wrg
d1 wtr 97 & g aaR wsfroge &
WHE &1 arfs R wwd faew
FTat F qEew FT % | A A gw oy
FreA s Frearee ¥ fedad Y oo
FIH §Z W FI aF FqaTHE q% &
fau o ol oF dioweg qO0F ¥ oEx
I TF FH A qHT G oAy fr
AT FT IFATA qF qE &Y q* |

=Y Goaiy Ao #1525 T
AT A9 95 Iy ATER ¥ 99 6
gAY 3 AEE F AF e F A =
2 1 Afe Tawali & F qg w9 fHaar
TMEA TR RETRE @@ a@ i
WIS §6 AT & A= AT TAT et @y
g HX g oF A [ AT A9 # AR
T Yo AT A F A A E 1 A
frox st aei 3 gw Y@ R E fr ot
% AT ¥ T F a™gF & G
Faemd W A AT & WA awe ¥
FgT v g i—

“The money available for construction
of new lines will be taken up mostly by
the completion of constructions already
started and there will be an outlay only
of Rs. 28 crores for the construction of
approximately 800 kms. of new lines, of
which about 150 kms, are expected to
be completed during the plan period™.

=& 2w § 60,000 frerdter T oTET §
I wret W gy Qe & uR]
ot wro wka fear g fs O @ e
WHF ORI A 9y aF s gaa &,
oY qrara g & Wl A fewiw et
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ot afv et @ IER Aw Prw R X
9T FT qEY ? a7 OF e wE
¥} Fqo ot # g fawd I
qaamn e ag 1€ ¢ @@ F0T ww@ww
W R B At s R E ) I
¥ arx I ag ot foaw frr fs @@
W g #0012 703 T ard ¥ 5T
g NfF & o twew W gEd
ANfedt & woaey WA H @ oAWE
L AT, IEF HeAw R @H FX Q@
Fiww o @ aww ey § 5 fow
Hgeqra ¥ 918 7 0% 9T ST 6
s § @ A 12 F0E T ard
¥ W AT @ e smg @it @
&7 AT ST TN @G g TF AT
¥ il 7 fear &7 fagw &0 afs s
T AHET AT AU Y F G5 Al
fox frm 0% & gg F19 9T I9 gHAT
&9 9% g5 TRIET & §1=AT 9397 |
A F9rE W F geaT WS WA A
& gg aaamar & fr w7 & § @A
gt & frgy a9 & gewe gay 10 Ar|
z wiafew 73 frar 1 s @@ SR
§iod & grza A dated T g
wragdrur i gl gk &) W F
ST @wi gATr @9 @ afew -
T gATR wedt ot AT W E 1 WA
FTHZ TFAC 0F FRAHeT AT § |
W9 aF gW TW e § amn qgl W)
W A% g g @ feehwrd W%
LqETES TG F a7 a% g7 Ag TG
I qrET F TowEs feama Wi wfearh
FE UL | W9 A% g e fag mar
T 78 I a7 a% 3@ A% ¥ faga
Y g1 A AHA | 9x aF W I AW
T 990 ff wz graURI & WA
T ¥ & YA A HrEr g A &
o @ 7% A W ¥ ag wieAd
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T Ad O arelht § 1 famT o A e
oA W A ¥ 9 oF gfew e
argafeT o aa ¥

way g€ ¥r ifew vk @ e
2fte FY T T ) AT H grTT Fgre
Y e AT = fraar wgr g ?
Ay s grE ¥ ifew g w<d
W E | TF 9 95 T e § AW AN
A ® Fg @ @ R gy Av giw-
a3 & 1 frgw ) a9t & Swewy
T 2 fr 73 EWTT W TFEOR qw
TrrdE ¥ g AT FReErn ¥ sge A
w1 W & g ¥ grd v ifew ¥
AT A GO @ O ATgAfET
ar grit o a% fr gw v Tmr aler
adf myary fF g WAT § gRT wumr
AT ¥ o7 AR | WY BT TG A
AT qRw g gy ag W
& sitfewm AT Fom @ e

W WEA : A §5ed ot firae
¥ quTH w1 |

ot 70 go miwt : ¥ ofr-oedt #
Wt eI AT FEHT TG FEA |
W ega BT A A 9 AP TG @
A waTaTT ¥ ST I A SFW

TR ¢ gy gl ¥ qaw
Mrr st ¥ gafe § ot a0
T P oW oww giimdm ) aTe
Frgar wify fedt Tqme o3 & 9 a1 @
¢ 35 adY o SUT ¥ AW AW«
&t fowar § Wi et w1 qwar & &t
WANET & AR A tedor 4 wmT Ay
7 R WA H g waew @
wfge | g wrw & e <rorear F ST
wTaT § AfFT I X dvw A ary &
wh g & fag g e
T S W Wk fefee wifeas
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[ 7o Fo Y]
1 A1 O YA a 0w w6 fAg wowr
qm Ay fF WEH wf wx & o
arfF ag areft Frw F1 gade e %

# gt @ fewmr sgar g e
@ s fFaadd & F @ R
T ¥ FAwG aw qg W9 A WG,
afogi omar s df | gt g 400-
500 dviw AT F@ ¥ agi g & w0
# 7g ¥, aefai st A g &0
¥ aRR Faw 20-25 g T 1 W
agg ¥ wrow T efas 7§ w7 QA
weft o @ § o< afy 2 Fw I @
o fer e fear & gw &8 wafa F%
ey ? wiwe @At ¥ g i
% WA T

# gt @ “ferestw da” AR
“gRaraEeT gfeT wte W0 A a
fawan wvgnr § 1 9 feFesw daw wix
wAtGTrEeE gfaT ah A9 & fau S
@ gy fear @ AfeA oy ot @ i
aeret & &Y aur mrex Aver & e T
wifer grar 741 @ 7 gmIwm g oA #
sy & Ay o f oy fa@g el &
drferde fadta & g 8 fmrw &
fore & wrowY sweTs; fir oy v wEEw
stz oz ¥ wfew aady § | FTO@ 99
=t gz & fr =@t qvow wrd & wrd e
2 5t feglt stY mfwaran ¥ feardf agt
qrar § ) e gea ¥ R W wmt
qr wndaw 2wT & JE aar W E
arfs ag stgTzTe evgfe o awear
traroe g &% 1 nfee & fE e o At
a7 wiviaw 2w gt £ &) fev agt 9t
feifadi aY sacs =24 &1 A fow
g H17 gg W WM &7 amfeRny
farz wraT & W1 mmEr a0 it A
2 oY & gEaT W wEeTA @ &
[ gEET AT A | Rwedw fam
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1 %4 § faq woet g fawe o
Fifasr dfEdt #t famifomi & 3= &
fore ooy %< fod o ) Afew el A
T A ga W feaFal F1 qugw &
T qUf |

~ ot g wgE 8B ¢ g
T g8 avas, sorwwr, wEre S oot ¥
o ¥ fau aga smrew §1 e W
gaear 37 afmds ¥ FaAwdz & fau
IR A Fgr oY g wgw Fromr gd
& @ T i e wdw gt @ & o
TR W A W F1 GEAw foed #7
AT 7T @ & | TmE ag R AT
Frifemdt ezdier FY it ot g aw
TS AT 79 T § | WAL A g
@ A T gEET 29 B Fq A7Y TA
X 9 7§ FHitaa g ? ag uF aga
T q@ar gaTe "/ & 1 50 w1
AT AT WTIEAA H TH@AT AT E | WA
aff aF # W W WHF e FAH
ffew sk 120 gfyms: sEnd
mfex & fF 99T 29 & F19 #T O A
& qTT FON A AT A FTH gW 2 FUC
¥ FAT ATEY § 99 W & qE Iq wA
¥ fag 100 50T w0 1 95w g
T WOTAT 3% & G w7 ¥ o
AT F7 T AT qg WA oW FW A
¥ T AT HibF == FIAT @9 AW
FgAT 2 fF =@ FTH T AT weF A1Y
N o afir wudrer ¥ AT fad gz ag
¥ fw fr fegar s &, fraedt smer
garft E fomd fr og s g @ o=w
U & % | gg 50 )T TAT A AT
¥ W WA g @S F & Afaw
%7 aife gaTd gAET 30 W WA Y
W amwtae & 1@ e o @ aF
wufefiret 1 0% g8 $Tey A &
e Pwrfemm & &y 1952 %
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sft TrarereaTt g ¥ Fay 91 fy dex
A 1T wro g ) 9 arg s e
¥ 1965 % s YW wATAT FWrAT A
T qrIY §@ A FATH 0 W@ T 0
o1 | & ST smgar g f o s
¥ qade ¥ arq qriwlagr o aEeEr
a2 ? ww oaw ww WeOw & fa
WY T TATHr a7 AT AR Chfred
Terer @ @Y AR &1 AW FT AT
fear &t &7 9z frar wmT wTRQ
qrdT F 7 ¥ Iy Aauw qaedH
&1 HeWT &7 WET TAHT IE AR
o T 2 | qafen awE W a| f
& fF e smmfeRem A @ 9T a )
uwfoodt g #7 ag wHET @ AR 4E
FIH WTF! ST G| GG aF W7
A ISTAN WITRY THETA ETAT T |

& uw wifed a FEAT | QA A9
T & TOEAT #1 Aaw vAEsw & fom
frar & | 3fFT 9@ 9 o & an #
ag g1 fir 7g frw axg & ward o @
&Y v & wnfir B oE
3w woft & 1 ToreaT FTEy & faw # YJuw
AW A F agT OgwT T WA
arg &, ¥few forw @ & oo gEw W
AT T & SHY ToRAT ¥ w@nteee #
o« § | 98 Yaw UeEiw W aow
Afgeer v & Wt ¢ forw e o
WO TF AT & WX A & ag demd
ot e gw s Efr am
TroRYad s R wawyaE ¥
FTE FAHT TX A W gW AW Y
ot 7 &1 At @) Ao oA e aw
T ¥ AT TOT FTH T FHAC | §IC Q9
o1 oz JA R & A W ey Bw R
afrr ok @ Yow cwdw N owm
qaTy aUaAfgear & faedt & ARy |
& omrar g e o g et % e
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s argy aoim wx ¥ @ oy W
Afger & 7 so9 oot Rya & W
gwdt & |

o AT I A g gawmEr
fF 33 # 7551 wfeed, hfaad, 100
weaT™ & 1 750 wpw &) 660 SRR
T H SRR 2 9T & F1H FT @
# 7 ufiew g vk O AT T A6
& FTdeAT agr W & qew e
T ARy & &AW dgw §
gy § T weE grAGlT wTAT wieh
e at H o sx@ §7
gA S AWz H A K e ag oy wg
fafs 141 w2 2 @ &1 WX wowy
W T A A R waw & fe
fev atg ¥ ag Wi & W AR q@
FYH | gAfo srg ITHT wrRRATGY WY
TR, AATY AT TR B ATR A A
Y Ty T w <Y § wg vy a<g
A |

13 brs.

wot wg A wgr a1 f s 1969
¥ ag % e (u) qrw faeen ¥ aofiw
FAMNE | ww qoiw wTara 5T
¥ o g v W afedw @
R YA T A A% A E e
T w) o Afrfes T w gEd @
N 7 i o o @ § 9% 78 Atz
7 ¥, T I AT qEAT £ WY
I fag agg w1 w0 AT WY Ay ALY
¥ a9 | oy oF afedy 7T x5 oa
w& woTe (1) are T wrgA & ar Ay
o1 & sy gAer ffag ar fee i w
affar i o e srfrad o
g foar a8, afeT e wweT i
wwre A wonr g
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[ 7o go ard)

HTTH THAA FT A I FT
1w A qga fro g @1 e w
JAFET FIT AL FO q@ AW F A @A
& FTaT § ag AF a@ ¥ T FW FT
¥ g § B o wdem
TE X A &N W qawrdy 5 S
T A ETFCRE

SHRI P. G. SEN (Purnea) : I am thank-
ful to you for calling me, though late, to
express our views on the railway Budget.
No doubt the Indian Railways are the
cheapest mode of communication in this
country covcring the length and breadth of
this country. It is said that its passenger
traffic does not earn money to cope with
the expenditure and the guods income is
better. There is no doubt that the Railways
have to perform many odd jobs, for instance,
transport industrial goods for which some-
times they have to manulf pecial
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class and for that purpose the amenities
and facilities in the third class coaches for
the third class passengers will gradually
improve, and that ull the other classes will
gradually be abolished. Of course, in regard
to that, to a certain extent, something has
been done so far as the provision for sleeper
coaches is concerned. Even then, though
there are coaches, the sleeper coaches are
not attached to the passenger trains. I think
for the night travel, even in the passenger
trains there should be sleeper coaches
attached.

So for as the import is concerned, 1 find
there are three agncies which are doing this
job. Onpe is the Department of Supply
which is meeting 32 per cent of it ; the other
is the Railway Board with 18 per cent, and
the rest, that s, 50 per cent is met by the
others. That, I presume, is by the zonal
railways. I think there should be some sort
of a single medium, just one organisation,
which should handle all this work if it is

types of wagons. These are technical matters.
From their report I find that the Research,
Designs and Standards Organisation had
dope immense work in that respect and had
come 1o the help of the STC for supplying
wegons and other accessories to foreign
countries. 1 could not understand what the
Railway Minister means when he refers to
the ICF performance in his budget speech
and says: the outturn from the ICF is
expected to be 658 fully furpished coaches
this yeur and 654 next year. In the next
line he says that the increase in the capacity
of the unit to 750 coaches per year has been
approved recently., In that case why the
reduction in the number of coaches by four ?
Is it a printing mistake or there are other
teasons bebind it 7 Much can be said on
the cerdit side but we on this side try to
bring in a debating armament to inflict
sharpnips at one another to win bouts in
the Parliamentary ring. 1 find from the
repoits that the import contents had come
down fiom 25.8 to 10.1 in 1968-69,

Instead of dilating upon this side, T
come to that where it stands discredited in
the common man' market, that is, the
Railways have failed to fulfil the long-
cherished classless Travel. We were told
\lat in the railways theie will be only one

d of going through so many
departmcn:s for this purpose

Some of my friends were speaking about
the need for demolition of the Railway
Board. I do not subscribe to that wview,
because, after all, it is a very big organisa-
tion and it has its own budget also. The
Railway Budget is being separately put. So,
it will not be advisable to just set aside or
just abolish this Railway Board. Nowadays
the work has become so unwieldy and so
scattered that some sort of control is a
necessity.

Then there is of course the question of
congestion in the trains which of course is
the cheapest form o! transport for long
distances especially. I come from an area
which is a very sensitive area, and the
Deputy-Speaker also knows it very well
The other day, while at Katihar, there were
some accidents also. The passengers were
travelling by sitting om the top of the
carriages ! There was an accident because
of that somewhere between Barsoi and
Katihar. There were several deaths also.
This congestion is a very great problem
which I think requires the urgent attention
of the railways and the Raliway Minister.

Some of my colleagues here have also
mentioned one important thing : I do pot
remember their pames. The point is this.
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When you take the price of a ticket and
issue the ticket to the passenger, you must
ensure a seat for him, as in the case of the
bus. There is congestion even in the buses.
Here in Delhi it is worse now. People are
not allowed sometimes. [ find that pas-
sengers are just jammed in the buses.
Esrlier, I found that standing accommoda-
tion in buses was fixed as 12, Whatever
it is, 1 think the railways should try to give
some accommodation to the passengers
when they issue the ticket. There is the
question of conversion from M. G. to B. G.
the lines goiog towards Assam. The other
day Mr. Kotoki also referred to it. To me
it appears that Delhi must be connected
with all parts of India There are three or
four places in the country like Calcutta,
Madras, Bombey and Delhi, which both
rural people and town people want to visit
and see for themselves how things are going
on in this scientific age. The only handicap
in having a through train from Delhi to
Dibrugarh is the passage occupied by the
M. G. line between Barauni and Katihar, a
distance of '30 K. M. This should be
converted into B. G.

Then, between Maniharighat and Calcutta
there should be a through third class sleeper
for North HBengal and North Bihar pas-
sengers to go to Calcutta yjg Sohibganj.
This should be attached to the Danapur
Fast Passenger at Sahibganj. In the enquiry
office at Katihar, there was one man for
the night shift. He has retired but no one
else has been provided in his place. Katihar
is a very important junction and there should
be & night shift man in the enquiry office
there.

Maintenance of the railways is very bad.
Carriages are put on the track on the plat-
form and after the passengers have got into
them, all of a sudden, it is said that this
coach has gone out of order and it bas to
be detached. I want to know why all these
compartment; are not checked earlier in the
yard. Maintenance should be improved.

: The workshop men have got their
gricvances. The chargeman and mistry do
the same type of work, but two designations
are there. This should be abolished and
only one designation should be there.

As Mr. Kameswa: Singh said about
Mansi station, the Ganges has come very

pear and a buffer line is being prepared by
reilways. The Minister should kpow that
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this is the only passage through which we
can go to our coostituencies. This should
be expedited.

Catering arrangement was taken up by
the department on a no-profit-no-loss-basis.
But you have a surplus of Rs. 23 lakhs this
time out of the catering department. 1
would suggest that some nutritious diet
should be provided to the passengers. How
it is to be done, I cannot say. The railway
authorities should work it out.

You are going to atiach, I am told, a
dining car in the O. T. Mail from Lucknow
to Gauhati. Ifitis to be run by private
partics, tenders should be called. Ifitis
to be run by the department, I have nothing
to say.

SHRI NAMBIAR (Tiruchirappalli) : It
must be done by the department.

SHRI P. G. SEN : 1 eagree. Then, the
deluxe train from Delty to Patoa is run
once a week. This should be increased and
it must stop at Mokemeh, At present, it
does nut stop there. For us who want to
go to Barsuni and Katihar, this deluxe
train should stop at Mokameh and onward
connections given.

st wo fao wgmew  (fammagy)
wew WgEd, I A 9 aoe dwr

frar &, ga% fag & Sawr aunk TR
wafe o & gawr auré W owmAr §
fir fray =& ¥ wwA w1 agEi SR
gifas fear & 1 avad & ae v & Ay
IR Y AYAT STH GUT §, IUG A ATH
iy g fr fiet a0 W wwd e qr
% fier-fer sfeamel &1 wmT wo
qur 8, feu-few wgfowr =1 sy
wTRTIEAT & |

I o T aoe o ard ot §)
frat & frod o aeioe ek
feod & a1 afg 9 T Iy wQ@
gan wEmfaa w4, U 9T TFW GE
7 & agEr f I IuwY ol & fan

ok fayag @y & awrl &
aw §
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[+t mo fo wgwer]

97§ " AR Ay g & W
garfom § o @ew safmae dwm
TS TS F gEAESeE §, ar ot
wfedes €A AT #¥ &, ar o o
9o & IT® AT § FY FgAT TEAT £ |
o ¥ gfiw @t gf & gy wrei &
¥ g afafag @Y g1 a% &1 5w ae
¥ T & 5 W g At g
faae F@ @ O FL A ¥G fF g
A At § ¥ wmAw aer v # ar a@
AR w3 & a7 I gfa w0
WA 1 | T GEqTAY Y AT 8§, 77
#r & Sy wok gmE oaga @
TR gufeds € 99 @A & fag A
o ¢ o IAET Wi S wOE e
e wgar § | faw avg & wow 9%
e ¥ WeT s ary qawer & wia
goed feart § o6 ag & 9@ 3 W
w4 & Y FEwrOT # S W
A § 37 et wo gEEdl & faEw
w2 Ol IR QU FW A ffEw F7T
aw fre 9T 9 gEEE F1 /AT FET
axaT d |

W O1F 7 &= aga samEm g
&1 3R W FW FY mrawmwar )
ek frg o gy oF W faed
hroe w7 ® TSy AT oM A
¥ et N faar or Ewar & ARX
AT GrawY g ¥ awd § s wgi e
warar § Wi gEE fematg & s A o
wdft § o feafien wdl # awa &
oo & 1 Y SR AT AR FH @
e RE % MF Aog At
st f5 ¥ @ s oAf s g e
Ay & fadew o wmar 2 fr waf s
s & A A Y fewry o W
fir ogt vt X W ¥ vl o o wely
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2 | IR WET T AT ¥ 7Y @Y @w
# Fror FH g a1

aTed FEHwT o g 7 g faw
I UFHNH T gETT FY A | IHFA
UFSE WAE § AT A TE W 0
THHI W1 AATAT TATA FY qEEAT AT
FL T dgd 991 FIH AW FET a4qr
THAE T FC | TaH! foraar  wmr o
FETET IAAT E) =G O | UF WY AW
¢ foq o7 oo fasre &% | 71§ g@E
foraat H%T FTT & TAY T 9IE T a9
AET ISAT WIT AET K gy | Wi
# fraew 7T WEaT g ey W
gzr ¥ Har AT § w7 qH §, 6T 99
szr 3% ¥ @ wEa £ THY Snoar
w€r wpfaam grfr | ag 78 faslr & Wit
# | 3w waadw A1 faght g @ owqo
G F A% ST § AT 9 € 6
wifer agr s ¥ faw g 7 A
g feeelt qg9 @&l @ 1 WIW W
A & W13 AY a9 gl UgES § 1§ AR
¥ fea 9 9 q@d WA & wwed
N ow dew o Agbdr Al wg
awar § v 9u% w0 faggm fear man
S AR TeeRer ot e ¥ ww §
g @ ¢ fF SEd uw femr @
wyaaT o & fag s foar o, arfe
FwT agl X FAww  fow oy 9 awg
¥ Warer a4y wre & foo e ¥ ogR
wat & f6 o wEeE T oAt ¥ firere
L0

wa Wt wEEw & a7 w9 avaer 8,
o ww gufa @, R ¥ wrE
gt Tl i § )

7t ot quet Wy Al & fag
AW M ¥AF 15 ¥ W ¥ ¥y
st igRhav e @ o ¥
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T W E qreT | qeEdiy gemr #
e 2w & fog feeft o 7 Wy e
sragenm @i g g
drfier ¥ g aF @ WA AT A
a1 T Ay fadfrdr @ fEr ¥
e 9T fowa e & fae g o,
aff T AT el F A F AAH
fewma &1 & qg o frdew s WA
g faamaqe & dewr (avwr wefan)
% OF 393 975 fagrg @y | www &
THT § W et w1 aqew fear A
a1 H¥x fagdt srad w1 w1 F faar @
qr | 9% T4 wrar & R oww g
Wi e FY frarmar f ) 9 A E
AT ¥ GATY aF BH ATEA ¥ I A
& fasrer & agq agraar faaft

@ T AR w2 FE H R
FeEwT A g4 AW FIH F@ § I
| #Y g gfged gyeww F wmr
w1fge, arfF F HoaT F19 GAIE €Y F F
% | 9 FTH OF & T AT E A
aeaTg § v 2

aradf e, st afearg, Wwt
o wTe Fgy & fr dwy A § A
o\ FE-eE #Y A # AT &
& gfaer 7 & oy o s afa o
7g wred & fr dgrw # faegw qarfaw
& wx fegr oma ) X g A A A
2 | ¥ At w1 geehhar w71 efw & deww
arfew | afy 7 afasrd dge@ & w@T@T
avd ag AT ogEs FwoFQ g
@ g7 g gfrer 37 9T wrafa A& W
s wfgm o

Hag ot wgar g fr w0 AR
WAw 7Y fome w5t fedoee s
0T dgma Fifew & 2Sfer ST w7
zaf & wiT A% gwmEl w1 o Sw
Ll
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gz uTawT & W v e
1 s wiwwe &y O, mife ag fan
st wimafas & & st o gl &
faeg T FTEAE FT w% | 7 g
ag 2=y & 5 o e ¥ wuw
ST ¢, SEFY AT F qIE FeK dIX FT
QO feqr orar & o @i X Fw ¥ 57
@ 2 oAt d gac o o
EeqT & AT Wifge R T wer
Y g wra, AfFw Suwr @ T fEar
a1 wrAw Y faar foww avm ¥ 9
THA T 2, AT FF ¥ gEwr Owr
T AT & |

AT ¥ g7 oy ¥ fau, W)
ERCIGEE-AE i B el
ATgdEE §AN g, 0 AWPAT B¥ a=mv
s, arfF gk feme @mar I
oY I T ITHT qgraar F av q¥ |

o & & ag g owgw § f
gfodl & guoaror a1 ¥ oy ete
fegr s f g I, o9 OT @B
¢ & fawifer & ¥ samr mogrll & Wiy
ot qifAEl 1 9 OF g7 AT qyar
21

¥ w7 At w1 awdy w@w

st WA W (W) o owew
wew, & fad A gEi ox gE www

AT g

agelt ara S aw  fe AL femw ® ag
¥T9T 70 g & fE W goeTe SEweT
N wfwy Wy & an # Afaw far
a# 1 1953 & wror e 7 W fawn
qr fearr w7 & fog oF Tw &R
gt Y o, forey vy a7 :

“Traln  services over the Port
Commissicosr’s Railemy in Calcuily
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1956 #% aremifar #%& ¥ woef
fea¥e # v

“Apart from the necessity of

relieving congestion in the city, the
circulur railway is expected to open out
a vast field for development  in
suburban traffic to and from the outer
suburbs, as has already been achieved
in Bombay.”

FAFAT F1 WA 76 W & WX W
A9 2.50 wrw dFomr FAhar F A
&\ T F1 ST wigew AT fr Ay
T ST | AT Frew U § R oawr
% GT TATET FANEAA & | T FAAEHA
ML FA F g § FER T EHE
WY AN FTgEw faar &) FEFar A
g a 1,400 7% EqfiT agrer gt &
# g Fewr F FAAEAT F g
FarET 3 e ¢ 5 v R g
RO 7 a9 0 T 9wEA g
AR 3 @ § T ¥ @Er gAr ggar
g, ¥few fee st e oz g wfe
gt &1 g fawr 9% 3wl giw
qedt & WX £ T HoAT wEaE 9IAr
#X EATT VA G 7T & |

13.29 bre.

{Shrl K. N. Tiwary in the Chairl

# gerre ¥ qgAT wigar § R owm
¥g FATET FHAT WA F A # Afaw
¢\ e & fad Q@ fasr §, srafe s
oAy qu 10 faw &, =@ ® 16
frr g ok AU F 6 faor & | Foww H
wfafe faer aaT Wi ST X @™
¥ foderd =0T R w1 3 &
woe ¥ que wwar g R ownmoag
SOFT H AEAT T AT A & AT
off ; W Ag A & et &, a
O §TE war iy
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TN A N R # e
T

“The representative of the Ministry
stated that it was not known when the
Calcutta circular railway would be
sanctioned.”

M W3 & it aF freaw a@ frar
2 fF T I a1 A9 @A oW
o ¥t Fgr W™

Even a survey for the work has not yet
been made,

AT FEd AT H & A e
e AT g fE o ade W
AT Y I FAT M A FArET Y
A avw & FF gm0 AgF A | fee
W AN W fR A R @ s
FY FTAT & a1 AE FAT & av W= w7
qT F4 |

a9 T & g fdew s 8

SHRI J. N. HAZARIKA (Dijbrugarh) :
Sir, 1 have given some cut motions which
may kindly be taken as moved.

1 would like to recall that in 1950 in the
Provisional Parliament I gave cut motions
on the railway demands and I have the
pleasure now to press the cut motions after
20 years.

The most important of the cut motions
I submitted relates to the conversion of the
metre gauge lines into broad gauge lines.
Some of my friends have already mentioned
that certain metre gauge lines have to be
converted and double lines have to be
provided in the broad gauge system. There
is a great public demand that a broad gauge
line should be laid as early as possible bet-
ween Barauni and Katihar. Let the broad
gauge system from Bongaigaon be extended
to Dibrugarh. This bas been necessitated
because of the economy of the state of
Assam. A great deal has been said in res-
pect of backward areas including Assam.
I want to stress that Assam’s cconomy very
much depends upon railway communications.
T am glad that as the Farakka barrage is
coming up, to some extent the railway,
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traffic towords Assam will be improved no
doubt. But that will not meet even half
the requirements. Why do some people pay
more for goods coming from northern India
to Assam ? These goods from northern
India come to Assam in the metre gauge
system, then they are taken by broad gauge
system up to Bongaigaon and thsn from
Amingaon it is transported by the inland
water transport system. This has rendered
the cost of living in Assam the highest in
India. Therefore, a broad gauge line should
bz constructed upto Dibrugarh from Gauhati
Via Chaparmukh, Jaglabanda, Devgaon,
Jorhat and Sibsagar and also Katihar should
be joined by broad gauge to Barauni, There-
for, T woull like to stress that not only
survey of engineering and traffic require-
ments should be done as quickly as possible
but rail construction should begin Here
you have mentioned that preliminary traffic
and epgineering surveys have been dooe last
year in 1969-70 for which certain sum has
been  provided. From Dharmanagar to
Agartala a railway connection should be
given, We have been hearing for the last
two decades that it would go upto Agartala
but same thing is being repeated. It has

not yet gone. I think it will never go as
long as this Government rules the
country.

Therefore, I would like to stress that
early steps should be taken to implement
the results of this survey to take the broad
gauge railway from Barauni to Katihar, 1
also urge upon the Government that some
provision should be made to make a survey
for providing a broad gauge railway
system in the Upper Assam Districts.
I would like to press before you that the
divisional head quarters of the NF Railway
at Tinsukia shou!d be made a fullfledged
one. You have proposed only transportation
at the divisional headquariers. But the
divisional headquarters should be located at
Tinsukia. It is not vet a fullfledged heac-
quarters. Therefore, I urge upon you that
at least Tinsukia should be fullfledged. In
anticipation that there will be no fullGedged
divisional H, Q at Tinsukia, officials from
Dibrugarh have been shifted to Lamding. I
do not see any rcason why this office should
be shifted. Dibrugarh is only 30 miles from
Tinsukia, When Tinsukia is made full-
fledged Divisional H. Q. officials from
Dibrugarh may be merged there. This is
my request,

CHAITRA 7, 1893 (SAKA)
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About the Services and Recruitment
policies of the NP_ Railway I wish to say
this. There are Railway Service Com-
misslon in other Railways. But there is no
Railway Service Commission at all in the
NF Rallway. There i3 a feeling in the
minds- of the peop'e of Assam 'that proper
representation is not besng given to certain
sections of the populath Therefore, Sir,
in order to avoid that ' grievance it ‘is very
neccssary that'a Service Commission is set
up in the NF Railway as early as possible;
I do not think it will cost much. I think
it will cost about Rs. 50,000 only. So, [
request that a Railway Service Commission
should be set up in the N. F. Railway as in
other railways. '

One of the important works done at
Gauhati is the bridge at Brahmaputra. There
should be at least 2 or 3 more bridges above
the Brahmaputra. This is very necessary
for the State of Assam. Also, I find, Sir,
there Is no provision made even in the
Fourth Five year Plan for a second bridge
in the State of Assam on the Brahmaputra
river, to link Dibrugarh town with the north
bank of Brahmaputra. The bridge should
be constructed ubove the river at Laikabadi.
That also has been suggested by the public
for quite some time that there should be a
bridge at Laikabadi. Sir, a bridge is
necessary also to connect Tezpur on the
north with Silghat on the south of .Brahma-
putra, Over and above that another bridge
is required at Goajpara to connect it with
Bongaigaon. Certa in overbriges are necessary
in the towns of Tinsukia, Naharkatia and
Mariani, I have given Cut Motions with
regard to this matter of construction of
over bridges. The provision of over bridges
shouid be taken up as a social problem and
it should be dealt with by the Centre. It
is not necessary that always the State
Government should come forward with their
own funds ; but it is the responsibility of
the Centre which should take over this
matter. They have taken up such works
between Mathura and Agra and it is our
grievance that they have not taken up such
work in this area. This is a very important
need of the people and it should be taken
up az a social responsibility of the Railway
and donc by the Centre,

Many other hon. Members have already
this point, namely, about catering work ni
the Railway. There is a great demand that
one dining car should be attached to Assam
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JShri J. N, Hagarika]

Mail going on the broad gange system from
New Delhi to Barauni Govermmeat say
there is no capaeity in that tratn. Bat;
there is a great deal to be said m faveur
of attaching ome dining cor on this train sad
T think the Railways will provide one such
dining car on this train. fa certain railway
stations and resturauts the food served is very
cold, as if they are stale food. Therefore
1 suggest that hot plates should be provided
in the resisurant cars snd in the railway
station restsuranis so thet food could be
kept hot and served hot. If thst is done,
then food could be kept hot and served hot
to the passengers.

With these words, 1 commend my cut
motions Yor the acceptance of the House.

oft gl fag (sivommare) @ gl
wgrET, 4 arer ¥ AvkAd W 46 @
Fdetew Hqwrdg & fFon ¥ oW
oz &1 @ f, 3% AF &1t wopha
W fFar &, ook g § @1 wAAEE
tar g A um wd & o
ETAT @A ...,

watefd Wi : ox 49 & ¥g d—
AAHT #I9 AP@EH w78 ITER *T
e ¥, faed B & safer & s
Y A FT qAHT 2 A

o ey awiz (abriE) @ ogw A
ITER T | W, AfFA W9 F199 T
wgrer HEY o R

detafly it : wrd Frw AT 9=
IEET A AT FAr )

oft g ware St % w6 aw R

TET QG E | G F R AL )
wAMT WY : §T § W A

8, AHT AT woA T g @8, We

]I T REE HOAT TG AT T |
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SHRI PILOO MODY (Godhra) : } have
only seven cut motions in my name,
1351-57. Most of them are very matter-of-
fact askiog for things that are eminently
recessary and if implemented, would be
eminently successful. Therefore, 1 will not
touch upon them,

But there is one point, about commercial
ciciks. No, 1355, that needs some public
attention. There are 38.00 commercial
clerks on the railways who have for the last
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God knows—15-20 years, mnot received any
consideration from the railways at all. They
have in many cases not received increments
in 20 years and their service condltions have
not improved, and what is more, their
Unions are not even recognised.

1 strongly urge the Minister to take inio
consideration this particular cut motion of
mine in addition to paying the greatest
possible attention to others, particularly
No. 1354, which is & very personal request
of mine. 1t inconveniences me greatly in
visiting my own constituency if Government
do not implement the recommendation in
cut motion No. 1354,

sit q@o gHo W (qT) ¢ wwfd
oY, & @Ew FT SURT GHY FE AAT Argav
g 1 dfv gt Wl wdlew uw wergR Aar
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SHRI P. M. METHA (Bhavnagar) : I
shall confine myself to two or three points
because of the shortness of time. Firstly.
much has been said about the hardship,
harassment and injustice done to the railway
employees hy the officials. The shortcoming
lies in the procedurc for redressal of
grievances. There is a permanent negotia-
tions machinery and the grievances are
placed by the workers before that body.
Nothing comes out of it because the higher
authorities only endorse and spprove the
stand of the lower officials, So, it is not in
a position to do justice to the workers. The
best course is to give them an independent
machinery for the redressal of grievances.
If tbat is done 1 thing much of the trouble
would end, because when & worker gets a1
independent machinery he can submit his
view points ard the meriis of the cas:
properly. And then he is able to get justice.
This is one point, namely, the railway should
give an  independent machinery for the
redressal of grievances to the employees.

The second point that 1 would like to
refer to is one important project, the
construction of the Bhavnagar-Tarapur
raijway line, Last year also, during the
course of the debate on the rallway budget,
I made this point. 1said at that time also
that this line is a remunerative line. The
State Government has given top priority to
this proposed project of the construction of
Bhavnagar-T- rapur  broad gauge railway
line. At that time, the then Railway
Minister, Dr. Ram Subhag Singh, stated
that the survey report had come from the
Western Railway and it was under considera-
tion of the Railway Board. After wards,
throughout this year. I bave followed up
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this matter. Recently, 1 had a meeting
with Shri Nanda in this regard, and be had
very kindly listened to me. 1 put before
him the points which clarified that the line
is remunerative. As he is attendiog to this
problem, I have not much to say at this
stage, and 1 hope that as he has said,
maximum consideration will be given to this
{ine and on its own merits.

Now, I would like to point out only one
case, and it is regarding the rigid approach
of the Railway Board One station master—
the station master of Deredi—in the
Bhavnagar Division of the Western Railway
lost his life in an accident while he was on
duty by the flame of the lamp. His poor
widow prayed for a family pension, and
repeatedly she prayed and prayed. But the
Railway Board ultimately replied that it
was not according to the rules, Why ?
Because the station master had not accepted
the option of pension. Sir, had he known
he was to lose his life very shortly in an
accident he would have cerlainly accepted
the option of pension, but he did not know
at that tim= that he was going to lose his
life in & short time. Therefore, naturally
he accepted the optlon of the provident
fund. 1 had taken up this matter also. I
met the Member (Staff)a few months back
and he very sympathetically considered the
case, but he said at the end that he is help-
less because it is not within the rules. 1
said that it should be referred to higher
authorities, and now 1 have been ioformed
that it has been referred to  the Finance
Ministsy. 1 would earnestly request Shri
Nanda to kindly go through this cise
and do the needful and give the family
pension to the widow of the deceased
station master who lost his life in an
accident by the Name of the lamp while on
duty.

Thank you very much.

Mo Tw dwd (wfeEr)
Tamafa S, ATAAT TR S FT AR
WA AN % ®w ¥ gunt fag @vE
arg S & AT gW 39 FT Ave o w
¥ wift 37 vF famE A §)
zafar gz arg ¥ I e FT AN
T gU I AR AT WA £
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SHRI S. KUNDU (Balasore) : Mr.
Chairman, 1 have moved some cut motions
but before I draw the attention of the hon.
Minister to the .rel t cut motions, I
would like to thank him for travelling in
some third class compartmrent:. For the
last two years | had been demanding that

some miristers should tiavel in third class.
Not only should he travel in third class but
he should see that the Chairman and
members of the Railway Board and other
important officers also travel in third class

to know the agony of passengers ef the
third class.

SHRI N, K, SANGHI : They travel by
special trains,

SHRI S. KUNDU : I would demand
that every passenger in the third class
should be provided with a scat. Unlems
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peat is provided 1o them, the excess fare
tha! you realise from passengers who do not
get a seat and who go in a crowded com-
partment should be accounted for separately
so that we ean know the real financial
position of the railways. I have roughly
accounted it to be Rs. 150 erores. Without
giving accommodation you realise this
money ; so, you should add another Rs. 150
crores to the deficit of the Railway Budget,

There should b: a comprchensive
inguiry into the financial and administrative
structure of the railways. So far as |
understand there has been no such com-
prehensive inquiry into all these matters.
Railways mean a lot of things to lot of
persons just as an elephant means a leg.
trunk, ear and tail to the four blind men.
It would be in the interest of the country
that there should be a comprehensive
inquiry into it. It should be by a very high
power committee.

MNow | eome to my cut motion about
casual labour. [ wou'd not repeat the points
that have already beeca referred to. It is
really inhuman and amounts to cheating
whan you rob about Rs. 10 crores from the
casual labourers who do the same type of
work but do not gei the same pay as certain
categories of Class IV  casual labour
employees get. These labourers get double
the wage though thev do the same work. In
that connection 1 have moved my cut
motions Nos. 412, 4i12A and some others.
This casual labour are given wages for 26
days and are told that they have a holiday
for four Sundays. Though they are given a
holiday for the four Sundays, they are not
paid the wag:s for those four Sundays. |
bave already written a letter to the Prime
Minister requesting that the conditior. of
their wages shouid also be referred to the
Pay Commission. Through my cut motion
I have demanded ihat the hon. Minister
should accept this and make an aonounce-
ment to refer the question of their condition
of wages to the Pay Commission otherwise
these 4 lakh railway employees would not
derive any benefit from the report of this
Pay Commission.

The railways make a profit of Rs. 10
crores by mot paying full wages to these 2
lakh railway labourers as given to other
casual jabourers doing the same job. To
the Rs. 150 crores mentioned by me earlier
Rs. 10 ciores should be added and Rs. 160
wores should be shown as the cxtra money
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earned by the railways from other sources
and deducted from the total revenue to
show the real deficit of the railways.

Then, the Railway Minister should not
have deducted Rs. 13 crores on account of
increased fares and freight from the
Development Fund, I expected that he
would come up and say that hs would
observe economy and make good this amount.
Unfortunately, he has not done that, I
would like that he should do that.

About the Utkal Express, it takes 57
hours to reach Delhi. Iam told that the
officers also say that this time could easily
be reduced by about 9 hours ; the oaly
grumbling is done by the Central Railway.
I think, the Minister should talk to them
and find out whether it could be redu~ st
least by 7 hours.

About the Rupsa-Talaband narrow gauy,
line the Uneconomic Lines Committee hr-
already reported to make it a broad line
Shri K. P. Singh Deo has also referred to it,
If this railway line is made a broad gauge
line, and extend it by only 30 kilometres, it
joins with Howrah Bombay line and you get
another feeder line both opening to Haldia
and to Paradip Port, having an opening to
all the industrial area of Rourkela, Tata,
Ranchi and even Bhijlai. I would like the
hon. Minister to serlously look into it,

14.20 brs
{Mr. Deputy-Speaker In the Chalr)

Then, there is an over-bridge demand at
Cuttuck for many years. This is a very
important demand. There is a cut motion
on that in my name., 1 would request the
bon. Minister to look into that.

About the accidents, I have given thres
cut motions. 1do not want to dilate on
this. 1 would like an 'explanation or a
reply from the hon, Minister. 1am told,
if the points raised in these cut motions are
adhered to by the Railways, lot of Id
could be avoided.

There is a place Kotai in the South
Eastern railway on Howrah-Purl line, where
the people are demanding for a long time
to have a station. There is a cut motion
given by Mr, Surendransth Dwivedy. 1
would request the hon. Minister to do somg-
thing in that regard,
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Sometimes, I am really astonished to
find that whenever we write to the Railway
Board to seck & certain  clarification in
matters of some employees, the reply given
is that it has been done for *“‘adminisirative
reasons.” Once the Railway Board gives a
handle to the officers not to answer us and
say that the things have been done under
the guise of *“administrative reasons”, a lot
of injustice and coercicn will be dopbe to
the employees on the grounds of ‘“adminis-
tration reasons”.

Thers is another cut motion No. :09.
About 200 to 300 staff quarters were com-
pleted but were lying vacant at Khurda
Road. I tabled a Question and 1 have also
written a letter to the Railway Board. I
demand that arrears should be collected and
responsibility fixed on the officers for the
loss of revenue. They say that there is no
necessity to fix up the responsibility for loss
of revenue because when they were com-
pleted, they were left open and so the
people went and occupied them. The ques-
tion is why they were left open. Is it not
somebody’s rtesponsibility to look after
them ? Ths employees do not get the
quarters, but quarters arc left open
and vacant and others occupied them
There was a loss of revenue to the extent of
Rs. 10,000 to the Railways. They say that
they are not geing to fix up the responsi-
bility. I demand that they should fix up
the responsibility.

lam told that ebout many of the
employees who joined the 19th September
strike, their cases have been lying in the
courts and they have been dragged from
court to court. There is a lot of harassment
and [ request that their cases should be
withdrawn.

Again, there is  cut motion No, 413
where I have said that unresolved dispuies
with the sll.India Rullnaymen’s Federation
should be referred 10 a tribunal as has been
done in the case of the All India Railway-
men's Congress.  Since they are recognised
unions, there should be no discrimination.
I hope the hon. Minister will not practise
discrimination between  these  two unions
and will 1efer the unresolved disputes to a
tribunal.

Lastly, about A S. Ms and S. Ms, their
service tions, ectc, have

pot been Touched forrym For the leat
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20 years they have been working and they
have not any promotions. In South-Eastern
railway, in Khurda and Kharagpur Divi-
sions, in answer to a question, the Ministry
has agreed that for some of them for about
20 years there has been no promotion.
These people have reached a saturation point
and that they are greening being choked up.

Similar conditions eixst in Southern rail-
way in respect of office clerks, etc. It is a
problem which is related to almost all the
railway employees. The hon. Minister had
given an assurance last time. But nothing
substantial has teen done. I would request
him to do something in this regard.

SHRI B. K. DASCHOWDHURY
(Cooch-Behar) :  Sir, it is very difficult to
find any relation between the hon, Minister's
assurance given here and the follow-up
action taken by his executive officers. We
are not 1o go very far off to prove the
allegation against the Ministry. Only at the
time of presentation of the Railway Budget,
the hon. Minister said. 1 quote :

“Ths House will recall that my
predecescor had indicated this time last
year that some relief would be provided
to staff who have bzen at the maximum
of their pay-scales for two years or more
and should be aliowed a personal pay
equivalent to the amount of the incre-
ment drawn by them in the scale. Staff
who have been at the maximum of the
scale of Rs, 450-575 for two years and
over will be granted a personal pay of
Rs. 30 a month.”

Sir, this is an assurance given by the hon
Minister and in the course of a few days a
circular has been issued by the Railway
Board stating that the personal pay should
be granted only to those employces who
have been declared fit for promotion but
could not get promotion for want of vacancy.
There may not be many avanues of promo-
tion and maoy officers are stagoating at
their mrximum. The hon. Minister says that
their cases will be considered with all
sympathy and consideration and they will be
given a personal pay every month, But the
Railway Board has put in certain restrictions
and stated clearly that only those employees
who have been declared fit for promotion
but could not get promotion for Want
of vecamcies will get the incromeat. |
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submit to the hon Minister through you :
let the hon Minister come out with a proper
reply whether his assurance given to this
avgust body is quite in line with the circular
issued by the Railway Board

Further the circular goes on to say :

“After a careful consideration of all
aspects of the matter, the president is
pleased to decide that Class II1 and
Class IV Railway Employees (other than
those employees in the Railway Board
and its attuched offices) of all grades
who have been or may hereafter siagnute
at the maximum of their pay scales for
two years or more should be granted a
personal pay equivalent to the rate of
the increment last drawn by them in
their existing scale,”

88

What wrong has been committed by these
poor Ciass 111 and Class IV employees who
are working in the Railway Board and
attached offices ? If this assurance is to be
implemented in general for more than 12
lakhs of regul:r railway employees, why
should all employees not get equal chance 7
Why should there be any discrimination ?
Why should these lower grade employess
working in the Railway Board and attached
offices be debarred from getting this benefit 7

Secondly, on 5.8.1969 in reply to an
unstarred question No. 2271, the Railway
Minister assured for the restoration of one
Railway Line but not implemented so for,
1 read out the questioo and the answer :

“Will the Minister of Ra‘lway be
pleased to state :

(#) Whether his Ministry has received
representations from the people of
Haldibari in West Bengal for restoring
the Railway Communication between
Haldibari and Jalpaiguri towns on the
Morth-east Frontier Railway ; and

(b) If so, the steps taken in the
matter.”

The reply is :

“(a) Yes.

(b) As the monsoons have already set
in. the restoration work of the line
between Jalpaiguri and Haldibari siations
can b: taken in hand ooly after the
rainy season, by which we cxcept to
receive the report of the Technical
Committee sppointed by the Ministry of
Irrigation and Power which would give
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us a beuter appreciation of the whole
situation,”

This was stated by the hon Minister, Dr.
Ram Subhag Singh who was the Railway
Minister at the relevant time. But, after
that monsoon passed, autumn p:_med, winter
passed by and now spring has come Even
now the Railway Board has not taken any
steps to lay the railway line betwecen
Haldibai and Jalpaiguri towns in that area
which was so much affected by the great
October floods of 1968. There were several
representations made by the people of that
area where this particular line hay affected
the transport system of nearly two lakhs of
psople of that locality. I have also submitted
a cut motion on this particular issue and I
request the hon Minister to come out with a
straight reply as to what is in his mind and
the Railway Board

SHRI C. K BHATTACHARYYA
(Raiganj) : It is a strategic line ..

SHRI B. K. DASCHOWDHURY : The
hon Member is correct ; it has got certain
strategic importance and it goes upto the
border of East Pakistan.

Thirdly, Sir, there was another question.
That was on 22nd April, 1969 in which the
bon Railway Minister stated : “None of the
three posts ot Assistant S'ation Masters of the
Cooch Bebar station was withdrawn ™ But
aclually opoe Assistant Station Master was
withdrawn. When I referred to the Railway
Minister about this matter, of gross
irregularity between the reply given by the
hon Minister and the actual state of affairs,
he sent a letter to me on the 10th of
October, from which letter 1 quote. He
sald :

“It is regretted that inadvertently the
fact of having suriendered one of the
posts of Asst, Siation Masters had not
been noted in the books and incorrect
information was furnished in reply to
the Lok Sabba Question on 22nd April,
19 9.

It is howevei proposed that at the
carliest opportunity Shri Lala should be
re-posted to Cooch Behar Station.
Instructions to that effect will be issued
to the NF Railway ™

The Minister was good cnough to send me

that reply. But what do we find 7 Ficn

today that post bas not been given to that
1
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particular Lala whose services were with-
drawn from the Cooch Behar Station, What
we see is this. The hon Minister says one
thing ; we find the officers in the Railway
Board and in the respective zones do just
the other.

1 have a fourth instance at may disposal.
According to the Railway Board and
Government of India iostructions, the State
Road Transport organisations in the respec-

tive States should be given certain financial -

assistance. In West Bengal there are three
Road Transport Organisations. In my
constituency in North Bengal there is one
known as North Bengal State Transport
Corporation. According to the Government
of India’s decision— contained in their letter
No. 24 T(4)/t9 of 8th September, 1969, the
Government of India should contribute
33 1139, of the total capital of each State
Road Transport Corporation. And, according
to that calculation, North Bengal State
Transport Corporation,—whose head office is
at Cooch Behar in my constituency-— should
get Rs. 60.50 lakhs from the former
Railways. Of course, the Railways were
good epough and thc Railway Minister in
his wisdom sanctioned Rs. 35 lakhs and
left over a balance of Rs. 25 lakhs and 50
thousands. To get the balance amount from
the Railwey Board, the North Bengal State
Road Transport Corporation has been trying
for the last few months. Together theie is
u balance of Rs. 25 lakhs 50 thousands.
They said in a letter ; “Kindly release the
halance of Rs. 25 lakhs 50 thousand, without
which our transport corporation is finding
difficulty.” They gave no reply properly.
They also wanted this, namely, if it is not
possible for them to give all the due
amounts, the Railways may at least give a
portion of it. No reply came from the N.F.
Railway H.Q. at Malegaon. This is the
type of thing we are constained to come
across in the Railway administration. Even
in respect of specific decision of the Railway
Board and the Railway Ministry, these are
not being carried out by the executive
officers.

In the case of low-paid employees they
make rationalisation and job apalysis. In
this connection I wish to refer to one thing.
In 1967 in Bangalore,— probably in May or
June, our present President Mr. Giri—when
lic was Vice-President at that time,—made
.nobmminnnt the time of insugurating a
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conference when he said ‘“Job analysis
should be done properly on all the executive
offices of the Government. Because there
are reports that 50% of the officers do not
work according to their ability.”

That obviously included the railways too.
If due to the job analysis, certain posts
ought to be withdrawn, then why should the
executive officers” posts also bhe not with-
drawn to the required extent when they are
in detault and do not act properly 7 We
bave seen in the case ol the iaflways that
as a result of job analysis, certain posts of
station masters and ucket-checking staff have
been withdrawn on the ground that they are
over-staffed. But what about a job analysis
for the executive officers ? There should be
proper rationalisation in their case also, and
if necessary, Parliament should be able to
review what their actual performanre is. 1
have just now pointed out a case where due
to inadvertence, and due to the entry not
being made properly, a wrong reply was
given to this House by the hon. Minister.
Who was responsible for this ? Is it not the
cese that the reply came to the hon.
Minister’s table, after having been passed
and checked and censored properly by the
officer responsible for doing so ?

MR. DEPUTY-SPEAKER : The hon,
Member should try to conclude now.

SHRI B. K. DASCHOWDHARY : I
have submitted about 30 to 35 cut motions,
and I do not have time to deal with all of
them. So. 1 would speak mainly on one of
them for the present.

In 1968, I received a stereotyped reply
from the Railway Ministry that they were
not in a position to take up many of the
schemes which we had suggested, owine to
paucity of funds. But in 1969, I had referred
to one proposal and suggested that the
Railway Board should consider the question
of a modified miniature radar s;stem being
installed to avoid accidents and train
collisions. It was a small compact machine
which could be introduced to awvoid iccl-
dents, collisions, etc. Mr. Apurba Kumar
Chaudhuri, who heppens to be an employee
of the NF Ruilway had invented some
machine for this purpose, and 1 request the
hon. Minister to go through the details
which had been published in the newspapers
and also ip certain foreign journals. Of
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course, it is true that the Railway Minister
took some half hearted action on that matter,
because 1 had pressed that point here in
1968, during the discussion on the Railway
Budget. In spite of the fact that Mr.
Apurba Kumar Chaudhuri, an employee of
the NF Railway had invented a machine
which could effect a saving of about Rs. 200
crores to the Railway Board, the officers of
the Railway Board at that time were not
very much interesied in giving proper
cncouragement to improve that machioe.
This invention was based on the electronic
system but they were not inclined to give
him any encouragement. Later on, on 26th
March, 1968, there was an examipation by
the screening committee of this particular
proposal, but it was done in a most halfl-
heaited manner. 1 would request the hon,
Minister to get all the delails again and
personaily satisfy himsell and see il he
could come forward and svy that he has
personally examined this proposal and found
that it would be of no worth pursuing it
further. 1 hope the hon, MInister would
take in to consideration all aspects in regard
to the scope and prospects of this electronic
machine which can prevent all sorts of
accidents and train collisiont, and which
could ultimately effect a saving of Rs. 200
crores to the Railway Board out of
their total budget. I hope the hon. Minister
will consider this, and I am certain that if
this machine is installed, it will give a new
relief to the railway passengers and railway
lax-payers.

st ®o ATo fmdt (afqar) @ ww-
e wgied, dfF gaw AE &, zEfeg
% $g whew @ W wEEw F T
WA AEATg 1 gR e § 5 oAy
I 9T AR FG
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R W FEmTE A TRRT & 9
o} gr & | 57 M A fawiz § 5 o
F o fte T THo & T ¥T 122TW
foar o 1 ww aw faaw W W o
@ E—ft mifew, ot qaTET, *TWo W
g fag off ya9—, 99 aa% AR T
A wnn § e IR g ¥ ag
e fear § 5 @ o AR fer
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MR. DEPUTY-SPEAKER : I am told
the Minister wanted to speak at 3 P. M.
We have a few more minutes. 1 may tell
Shri S C. Jba tnat his party’s time is exhau-
sted. He can speak at the stage of the
Appropraiton Bill,

st gow W (sETer) o wsa
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THE MINISTER OF RAILWAYS
(SHRI NANDA): I am thankful to the
hon. Members for the large number and
variety of suggestions and views to which
they have piven expression in their speeches
on several aspects of railway adminis-
tration. 1 have followed all this with
keen interest. I find that the main
concern of the hon, Members was the
creation of new facilities, especially for the
areas with whose needs and conditions they
are very intimately connected. I shall not
be able to deal with all these things on
account of the limitation of time. I have
other opportunities, and I shall avail myself
of those opportunities soon in order that I
may acquaint myself and become conversant
n ore fully with their viewpoinis and 1 may
have also occasions to discuss with them in
detail various things regarding which it
would not be possible for me in the very
limited time to say very much now.

15.00 hrs.

I may assure the hon. Membets th.'nt the
letters which I receive from them and the

views which they express on the floor of
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this House are to me of very great impor-
tapce. 1 learn a great deal from those
communications and I endeavour to give
very careful thought and attention to them
and I study them. And as I arrive at con-
clusions 1 shall convey them to the hon.
Members and make personal contact for
further discussion so that we may arrive at,
especially, some kind of consensus in Parlia-
ment regarding the way in which we want
to handle and tackle the various intiactable
problems, the number of cases which I am
facing and this country is facing and which
are of very great interest to all of you.

101

I must confess that with regard to the
many demands on the railways which have
emerged in the course of these discussions,
I would not be in a position in the present
circumstances to give such answers as may
carry any assurance, any satisfaction, to the
hon. Members I am very sorry 1 am called
upon to give assurapces. Several hon.
Members have come and told me, “On this
occasion, just say this much, that something
will be done.” 1 have seen the fate of
various assurances in the pastand I for one
am not going to expose myself to this risk.
The assurances given by my predecessors on
the floor of this House are sacred for me also
and if there is to be any change because of
circumstances, I would like to share the
facts and the considerativn with the hon.
Members.

While I am not able to paint a rosy picture
regarding the various things which have been
put forward here as to how and how soon
they will be carried out, various demands
made, I can also say that I have faith that
in the course of time, with the co-operation
of all, it may be possible to give a better
response’ a more favourable response. to
present 8 better picture to the House than
is possible at this stage.

I shall try to give to the House in a
brief compass, the perpective of develop
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vague assurances because it is a proper
realisation, understanding, of the hard
facts and their implications that alone can
form the sound besis for any expectations
which may be entertained regarding the possl-
bilities of the system for the future,

In the course of my reply to the debate
on the railway budget I stated briefly what
1 visualize as the role and the obligations of
ths . railway system. 1 indicated then the
limitations and handicaps under which we
are labouring ma well as the measures which
1 think should be adopted for the effective
discharge of these responsibilities. Let me
know define in some precise terms what
these responsibilities are in the present
context, in the context of the questions
which have been raised here.

It is elementary that the railway system
will have to develop a co-ordinaated
approach, a coordinated pattern of railway
transport for both passenger and yoods so
that all the national needs are served ade-
quately. The railway system shall have
failed in its essential purpose if it is found
that it is ubable to provide adequately and
efficiently for the traffic which arises in the
course of the development of the economy
of this country, particularly in industries
like coal, steel, fertllizers and cement which
are the base for the development of the
economy of this country. It goes without
saying that it has to develop a bulltin
preparedness to meet any emergency, mey
be in relation to defence or anything else,
at short notice.

1 want to bring out ope thing which has
a bearing on the capacity of the railway to
do these cffectively. These responsibilities
are not for the railways alone to carry out
in isolation. In any nation. perticularly in
a pation with a planned economy, there
should be a coordinated approach to the
development of the transport system of the
country in which different forms of transport

1970-71

of the railway system as 1 see it and the
course it may take m the next few years.
This has relevance pecause various things
with which we wij] nave to deal later on,
regarding which 1 amy called upon to give
answers, depend ypon @ realisation and
understanding of what i3 ahead of us and
how well we are edyjpped now 1o deal with
those things and, if there are deficiencies,
how we are going to remove them.

Itis better I do so than mgke anmy

are d their appropriate place ; in
keeping with the peeds of growing traffic in
the country, the investment pclicies should
be directed towards building up the
right combinations of different transport

. services— trapsport by 1oad, shipping, inland

water, air etc.—and the administration of
the various transport services has to be
integrated with toe help ol the power of the
State. This Is inevitable in a planned cco-
nomy and this is the context in which we
have to view something which has exercised
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he minds of hon, Members, which has
figured in-several speeches earlier, namely,
rail-road competition, which has a close
bearing on the kind of things which it is
possible for us to do now but which we are
unable to do now.

There should be no place for destructive
cempetition between these two methods of
transport, leading ‘to the cremtion of idle
capacity and wastéful use of scarce and
valuable resources which is "happening now.
The relevance of these observations in this
discussion lies in the loss of revenue that is
"being caused to the railways on account of

the fact that the roads are taking
over traffic, valuable high rated traffic
for which the railwars ~have already

built ep adequate capacity. It has also a
bearing on our being constrained —this is
snother aspect—to maintain uneconomic
lines where, at the same time, adequate
alternative methods of transport have already
grown up.

To conserve the resources of the pation
and, at the same time, to avoid losses to
which the railways are being subjected, on
both these accounts, the railways on their
side must first do all that is possible, make
the maximum effort, to raise the level of
efficioncy and make available the services
that are directed to the user to the utmost
extent.

On the other hand, we are entitled to
expect that yome method of organisation will
be devised to ensure that road transport does
not encroach upon the sphere of the railways
in the absence of any national justification,

There is another aspect. It must also
be re:lised that if we lose Rs. 7 crores or so
on uneconomic lines, there is so much less
availeble for new lines. I do not want to
create any apprehendion in the minds of hon.
Members that I am taking advantage of
this occasion to introduce a departure from
the existing policy. We shall try to improve
and make viable ar many of these lines as
possible but where it is established that
recurring losses are being incurred which are
irretrievable; 1 hope, I shall have the t
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light on the way in which we have to go
ahead in future. Because of the inadequate
allotment of funds in the Second Plan, the
railways were not able to carry oot the
tasks set for them.

I remember the acute anxiety that was
being experienced by those who were dealing
with the planned development of the country
because of the fact that we were not able to
move coal which was belog produced, the
simple bottleneck being the railways. The
net result was overcrowding of passenger
trains and conotinued use of overage stock
for passenger traffic. Regarding good traffic
we were not in a position to lift all the
traffic that was offered.

During the Third Plan enough resources
were provided for the railways as a result
of which adequate transport capacity was
developed to meet the estimated requirements
of various sectors of the economy, How-
ever, development in other seclors, parti-
cularly in agriculture and industry, did not
come up to expectations with the result that
the Third Plan ended with some surplus
transport capacity. This creation of fecili-
ties and capacity not being used fully and,
therefore economic loss to the nation was
questioned several times.

Let usn w have a look at what lies
ahead. The main objectives of the railways’
fourth plant naturally, is that for all the
freight and coaching traffic that develops and
is anticipated during the Plan period full
provision has to be made.

Some hon. Member mentioned a little
while ago the question of compuiers, the
utilisation of electronics and wvarious other
innovations. In a vastly developing system
it is not possible to carry on in the old way
aod we have to make use of all that research
is able to place at our disposal. This
moderanisation of the system, therefore, is
another very high priority and we will have
to carry it out to the maximum extent
subject of course to the availability of
resources.

of ths House in following a suitable course
in respect of that.

Let me have a very quick glance at our
pacst expericnce regarding the performance
of the railways in relation to the demands
on the system because it will throw some

Anoth bjective is ing the
pace of gauge conversion to the maximum
exten! 80 as to extend the more efficient
broad gauge sysiem to areas of rdpid econo-
mic development and high traffic potential.

A working group of the Planning

‘Commission bad gone into the milway's
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fourth plan and they estimated the original-
ing freight demand at the end of the Fourth
Plan at 290 million toones, However,
keeping in wview the criticism of the Public
Accounts Committee in regarding the estima-
tion of -railway traffl: targets in the Third
Plan as also the trends of growth in railway
freight traffic over the previous five or six
years, the Railway Minister considered it
prudent to pitch the target of originating
traffic at 265 million tonmes in 1973-74 as
against 290 million tonnes. ‘lThis was accept-
ed by the working group and ultimately by
the Planning Commission.

In order to cater for the level of traffic
of this order, the Railways had initially
estimated a requirement of Rs. 1700 crcres,
However, owing to overall p:ucity of
resources, the allotment was reduced to
Rs. 15.25 crores by the Planning Commission
for the same target, that is, of 265 million
originating tonnes. The major elements in
this allotment of Rs. 15,25 croies are :
Rs. 620 crores for iollirg stock, Rs. 315
crores for line capacity works which include
Rs. 60 crores for conversions, Rs, 200 crores
for track rencwals. Rs &3 crores for now
lines, Rs. 82 crores for e'ectrification and
some smaller amounts for othe: purposes.
Of the allocation made for new lines, Rs. 55
crores will be required for completion of
works in progress and Rs, 28 crores could be
earmarked for taking in hand 8(0 kms. «f
new construction provided these are finan-
cially viable. Even Rs. 28 crores aliotment,
as 1 found later, has t» be jeduced by
gnother Rs. 4 crores 10 Rs. 5 crores  because
some other things have been taken in
hand, the Farakka barrage and some other
works.

In view of the increasing demand from
State Governments, from the public and
from i1he Members of Parliament and,
keeping in view the transport requireTents
of specific large industrial or mining pro-
jects or major port schemes and railwavs’
own operational needs or those required for
strategic considerations, the surveys have
been or are -proposed to be taken up in
respect of schemes covering about 2000 kms.
Theso are the surveys with regard to new
lines,

The construction of new lines, generally
involves heavy capltsl investment. As the
railways have to pay a dividend of 6 per
‘cent to ke General Revenves on the capital
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invested on such lines, only projects that
give a return of 675 per cent on the
additiona investment should be considered
financially viahle. Generally, it is fownd
that, unless the new line generates a heavy
density ol high rated geods trafiic, the
project will hardly be financially viable. In
the circumstances, we have 10 be highly
selective in the matter of :elermining new
lines to be ta.en un for construction and
priority will have to be given for snch lines
which arc required for development of heavy
industries. iransport of mine:al traffic gnd
major port schemes etc. and, besides, lines
required for strategic considerations. With
Rs. 28 crores that is likely to be available
for taking up new lines in the | ourth Plan,
it is expected that we may be able to ipitiate
construction of approsimatel; 200 km, of
new lines at a total estimated cost of about
Rs. 75 ciores. The =urveys for the pew
lines ex:encding over 2000 kni. have either
been completed or are in progress. The
propuosals for the Fourth | lan are expected
to be select out of thi. depending on the
results of the surveys, the economic viablity
of the picjects and the relative priority
which these lines wil' merit

With Rs. 60 crores provisicn in ¢he
Plan, the conversion of sp cific sections to
broad-gauge is being considered on merits of
each case A prespective Plan  has -been
prepared for taking up 1le conversion to
broad-gauge of about 3000 Kms of important
arterial M. G. trunk routcs io some parts of
the country where the existing M. G. lives
are even now running 1o near ssturatjon
limits, The total cost of these conversions
is expected 1o be over Rs. 17~ crores and
subject to the availability of funds and laying
down of priorities, the works are planned
for completion within the next 10 to 15
years,

The financial basis of the Railway
Programme in the next five years is the
allocation of Rs. 585 crores out of the Plan
funds and the contribution of Rs 940 crores
from sources within the Railways. This is
coming to the crucial feature of the railway
situntion and the prospect for doing anything
more for which there ure numerous proposals
and supgestions. A quick review now under-
taken by s indicates that we are not likely
to generate the resources expected of the
Railways, Firstly, the financial perf: - unce
in the year 1969-70 has not given the an.sci-
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pated results, in that against an expected

surplus of Rs. 1.91 crores, we are now
baving a shorifall of Rs. 12,55 crores.

The operating results in 197071 will be
only slightly better, 1 am afraid the
Railways apart from Rs. 525 crores arising
out of contributions to the Depreciation
Reserve Fund, may not be able to gencrate
internal resources of more than about Rs.
215 crores, leaving » gap of Rs. 200 crores
in the funds required for the implementation
of the Plan. Unless we can find ways of
bridging this gap of Rs. 200 crores, there
will be no funds availabe for completing the
lines under construction, for taking up any
pew lines for gauge conversion, or for any
upgrading of uneconomic lines It is incon-
ceivable that the nation will permit such a
disruption of the railway programme 1 may
assure the House that the railways will do
their best to curtail expendiure and to
increase earnings and thereby try to augment
their internal resources. Butthe very best
we can do may not suffice. 1t will he moie
8o if the surveys that are now in progress or
will be undertaken enlarge the list of new
lines of which economic feasibility is estab-
lished. The proposals for new lines which
have already been received make a total of
13,152 kilometres at & cost of Rs. 1266
crores. [Even a small fraction of it will call
for the creation of new resources of a very
considerable size.

What are the ways open to us to meet
this deficit, apart from the steep stepping up
of the efforts by the Railways to improve
their own performance ? In the first place,
I feel we are cntitled to ask that whatever
gap remains with regard to new investments
necded for fulfilling the tasks entrusted to
the Rallways will be bridged bv timely
provision of additional funds out of the
Plan allocations 1 shall - appeal to the
Corventions Commitiee to place the liabi-
lity of the Railways for dividends to the
General Revenues on a more equitable basis,
It will not be unreasonable on our part to
expect that we will be allowed a fair set off
for services which we perform  below
cost on social grounds or in pational interest,

1 have given these bard facts in order
that no doubt may remain in our minds as
to the very difficult situation in which we
are placed and as to the urgency of taking
effecuve and necessary steps at an early
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stage so that we may not be found wanting
when calls are made on the facilities of the
railway+ and on our acconnt the economy of
the country may not suffer or its develop-
ment may not be retarded. Of course, it
will not be possible for us here and now to
settle these matters, but it is my intention to
have proper discussions on it with all concer-
ned so that we may find suitable solu-

tions for all these problems and difficul-
ties.

I will now take up some of those things
which arose during the course of the dis-
cussion, 1 am not sure whether Shri Onkar
Lal Berwa is here now but I cannot help
referring to certain things which he said.
Hon. members would not like me to pay too
much attention to his abservations, specially
with regard to my recent visit 10 Bombay.
Whatever matters he has brought to the
notice of th: House during his speech will
receive very careful consideration and atten-
tion and they will be dealt with promptly in
spite of his rather unhelpful and poor advo-
cacy. Probably those on whose behalf he takes
up cudgels would have disccvered that by the
manner of his presentation, he does not add
any strength to their case. He referred to
my visii to Bomday for personal observation
of the conditions there. especially with regard
to suburban traffic and he passed the verdict
that whatever I might have witnessed there
per Iy is all ingl and fruitless
because I cannot bring about any change for
the better, that 1 will not be allowed to do
it for various reasons—those are his conclu-
sions. Of cowse, if it were so, that will
lighten my burden, but I don’t take it in that
sense.  But he should have at least felt that
he should be relieved of the urge to go on
putling to me questions or proposals for
future action, But he did not find any
consistency in that and he went on reeling
off at breathless pace dozens of grievances
of all kinds, for which he expects immediote
redress at my hands. 1 shall of course take
all the action that it possible,

1 will say something about my visit to
Bombay, because it was raised hers and
several other Members mentioncd, and T had
two full days in Bombay and I feel satisfied
th.t 1 have now a vivid idea and a clesrir
understanding of the problems in that area
than all the notes and files on the subject
could have given me. 1 have met and talked
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to scores of people who could not have come
to meet me in Delhi. 1 have seen many
things which would not have come to my
knowledge otherwise I can now never
hecome oblivious of the handicaps of the
suburban passengers as human beings having
shared that experience myself. I may not
b= able to bring to them muzh suscour very
soon but I am sure that they will u-derstand
that the best that is possible will be done for
them. I mention a small thing which
would never have occurred to me other-
wise

st ®o A0 fAamdt : AR aw
gaeaT ¥ az ged Agl g, Tt o 9
FE & 97 94§, A9 WE FEr
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SHRI NANDA : That is true; I will
go to the places which you will recommend
and als», I wish to say, this is not the last
vigit, this is a part of a regular thing.

I found in several compartments right in
front of th: entrance big milk cans and huge
baskets containing vegetables and other
things brought in by vendors. They obstruc-
ted the way and made entry and exist much
more difficult. It was almost impossible to
get in or get out ; but [ was able to effect
my entry in the face of these difficulties. I
suggested to the General Manager who was
present with me that such use of the space
in the train could be restricted to some
compartment at one end of the train. This
was accepted. On the spot some of the
cans were removed and | was told that my
suggestion would be carried out in future,
This is a very small matter, but this illustra-
tes how such personal inspection and
experience can bring to light many things
which otherwise may remain hidden. |
went into the whole problem of overcrow-
ding in the subarban trains. Both Central
and Western Railways have already conducted
a survey which had revealed that during the
peak hours these trains are overcrowded to
the extent of 709 on Central Railway and
809, on Western Railway in spite of the fact

that in 1968-69 the oumber of suburban
services is 569, more than in 1950-51 there
being (151 trains now as against 736 in

1950-51 on both these railways together. |
talked to some people about the suburban

poak. They say, well, it may be in othes
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countries also. Peak means 4 hours in the
mormning and 4 hours in the evening, 8 hours
is the pzak. The interval between two
successive trains during the peak hours is now
as short as 3 minutes. And it is not
possible with the existing capacity and
resources to increase the frequency any
further,

I am however fully seized of the difficul-
ties and the who'e prohlem is being tackled
in different phases. On the Central Railway
seven pairs of additional suburban tiains are
beirg added from 1-4-19,0 by more intensive
utilisation and tighter turnround of rakes.
Our immediate problem is replacement of
oveiaged Electric Muitiple Unit coaches of
which we have as many as 242 on our hands.
These coache: being over 40 years old are
giving a lot of trouble and indeed should
have been replaced a long time ago.

Accordingly, whatever coaches are being
turned out by the producing units are first
heing utilised for replacement only.
This work will be completed within two
years, These new coaches however have 35
per cent more seating capacity than the old
ones, and their introduction would Itself
afford relief and reduce overcrowding to a
considerable extent.

About another 24') coaches are likely to
be produced iu the last two years of the
Fourth Plan, and these are being utilised for
introduction of additional trains. But
introduction of additional train serviees, how-
ever, requires additional terminal and
sectional capacity for which provision Is
being made. 1 was talking about three
ph , di es, and then In
the course of the next two years or »0, more
coaches to be produced and then additional
facilities being provided. Provision has been
made in the Fourth Plan for the replacement
of 240 coaches and to provide an additional
451 coaches up to March, 1971. The difficuity
which has arisen is this, and 1 could realise
it after discussions : although it muy have
obstructed our progress, I feel that it is not
insoluble, We have & programme and we
have placed orders for certain equipment in
order to produce these coaches, But the
delivery is not taking place according to the
programme, and months pass. It Is not as
if it bas to come from foreign couniries,
That s being produced in every masulactur-
ing establishment within the country It
will bs my busisess pow, having sccn sl
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that, to eo to those cstablishments and ask
them to do it quickly, fird out what their
difficulties are so that we could try to rem.ve
those difficulties, 35 that the passengers could
be relieved of this | .rdship owing to conges-
tion and overcrow.'.ng.

SHRI SPADHAKAR  SUPAKAR
(Sambalpur) : et him go in disguise in
future.

SHRI NANDA © When 1 go in disguice,
then [ am told...

SHRI SURENDRANATH DWIVEDY :
He is so w.ll known. How can hego in

disgurse ?

SHRI KANWAR LAl GUPTA (Dethi
Sadar) : Let him go in burkha,

SHRI NANDA : At Ghaziabad T went
by car and then 1 took off my ca» and then
went and saw the conditions. My visit to
Bombay was a planned visit. 1 am going to
have such visits at other places also, and if
the visit is going to be in cognito, then no-
body will know it, and the hon. Members
also will not know it.

As my hon. friend Shri K. N, Tiwary
hes pointed out, this question of overcorwd-
ing is not restricted to suburban traffic only,
though it is much more there, b:cause of
the commuters who have to move up and
down every day. and it is not just en occa-
sional experience, day and night : therefore,
its importance increases As was pointed
out, people had to move on the roofs of
trains. 1 know that same deaths have
occurred on that account and some
sccidents have occurred due to that, and
these must be stopped - All that 1 can do
is to explore every possible avenue of bring-
ing-to an end these disgraceful conditions.
As to hew far 1 shall succoed and whut the
results will be, 1 shall, as I have been asked
80 to do, report to the House and seek its
help and point out where my limitations
arise in doing other things,

As‘regards the accident 'hat occurred in
Bdhbay, some hon. Members had seen it
themselves 1 think my hon. friend Shri
Surendranath Dwivedy had also seenit. [
would like 10 say sumething about it, not all
ihat neods to be said. bobause thore is'an
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inquiry into it. The Additional Commis-
sioner of Railway Safety. Bombay, nas
commenced his satutory inquiry into the
accident, on 23rd March. Therefore, what-
ever may be our views and impressions, we
cannot now go into the causes; they will be
disclosed after the inguiry, and whatever
aclion has then to be taken in the light of
whatever is revealed there will be taken.

SHRI SURENDRANATH DWIVEDY :
The railway doctors have done a wonderful.
job there.

SHRI NANDA : [ was in hourly touch
and 1 was belng informed of the position
from time to time. Immediate attention
was given, and all the help that could be
provided was made available. I am wvery
glad that the hon. Member Shri Surendra-
nath Dwivedy saw it for himself. Lx-graria
payment was made prompily. But the
feature which must draw our atlention is
that due to overcrowding, a number of people
were hanging by the door handles. They
were haoging outside ; if only they had been
inside, nothing would have happened. That
is one part of it. But this is happening
every day. But why was it that this accident
occurred on that occasion ? It is said that
there was some obstruclion outside and so
on, regarding which I would not like to say
auything in gieat detail now, but regarding
which action has been taken on our side.

I have taken action to see that such
obstruction as bas brought about this accident
should not occur in future. Letters have
issued that a foot by foot survey should: be
made of the whole of the area not only in
these lines but on all suburban lines so that
any possible obstruction can be located and
removed so that such difficulties may not
arise in future,

SHRI N. K. SANGHI : Why not pro-
vide automatic door closers in suburban
trains ?

SHRI NANDA : If there is agreement
about it, I think we shoyld do It. But I
was told that past experimce is that this
will not be tolerated.

AN HON,MEMBER : It will be wery
watm,
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SHRI NANDA :  we will go into it in
greater detail later. Remedial action has
been taken and I hope we will never be faced
with such a thing which has caused so much
injury, pain and hardship to so many people
in that area. .

I will hurriedly deal with a few other
points. Shri Samar Guha had written to
me about his experience in Rajdhani Express
regarding drinking by passengers which
causes trouble, nuisance and embarrassment
for other passengers. 1 have looked not it.
There is no legal power to bar it, but we
will try to do whatever can be done by
persuasion and such methods so that we ean
improve matters,

s WY T g FTIT @ AG
T § 7 FIYT qATEH TR AT H |
SHRI NANDA : We shall go into that.

SHRT KANWAR LAL GUPTA : Why
does he not ban public drinking on the
railways 7 What is the difficulty ?

SHRI NANDA : I cannnt off hand say
there will be a law, 1 have to go into the
pros and cons of this question.

Then Mansi was a matter of very great
interest to the hon. Member, Shri Kameshwar
Singh. He wanted an answer and here it
is, I am inviting him to accompany me to
Mansi ; I am reaching there on the 4th.
Secondly, I have tried and, I believe. success-
fully removed the apprehension, worry and
anxiety of the hon. member. He reminded
me of having a meeting with various Mibis-
tries so that dilatoriness is cut shortand a
decision arrived at. I have held that meet-
ing ; we have come to a decision and the
work will be taken up immediately. Neces-
sary adjustments between the Ministiies as
to who has to pay what and who has to carry
it out will be made. Therefore, that problem
is solved and work will start immediately
and whatever is possible to be done to pro-
tect that area from erosion will be done.

SHRI B. K. DASCHOWDHURY * What
about branch lines for the flood-affected
areas on the N. F. Rly. in the Jalpaiguri,
Siliguri area ? !

SHRI NANDA : If 1 take up individual
easce, now, it will not be possible for me tp

CHAITRA 7, 1892 (SAKA)

1970-71 114
deal with all. But I give the assurance that
I will communicate with all. But I give the
assurance that I will communicate with him
and share with him all my information.
Where a decision bas not been taken, I
certainly cannot give an answer immediately.

SHRI S. KUNDU : Why not visit that
area 7 He wanted the Minister to paya
visit to that area.

SHRI NANDA : That is certainly not
very difficult.

SHRI B. K. DASCHOWDHURY ; Why
not fix up a time by the end of April ?

SHRI NANDA : By the end of next
year,

I am always very cautious in dealing with
the question of the employees because of my
past association with them for more than
25 to 30 years as a working trade unionst, so
that I may not import any bias in dealing
with their problems. On the question of
casual labour. the very words ‘ca:ual labour®
sets up some kind of adverse reaction in my
own mind because I have been against
casual labour and contract labour all these
years but even then I realise that there are
certain conditions in which work connot be .
done except by making some contract arrange-
ments. Some duties are such that a person
may be here today and may not be here
tomorrow. There is maintenance on a
particular section and that work stops, you
cannot carry the load of all those who are
brought in to work. Therefore, a cortain
amount of casual labour is inescapable.
Thoogh a person may be here today aod
somewhere else tomorrow, he is a human
being whose interests have to be safeguarded.
Therefore, there {s & provision that after six
months persons who have been causal
workers, except when it is construction
work or some such thing for which thousands
have to be engaged and they have to go on
to other projects, should become temporary
workers getting practically the same pay and
other benefits. Then, among the temporary
workers, the arrangement is that as soon as
any vacancies arise, they arc given
priority, they are put on the top of
the list, there is relaxation regarding
their age limit and various other considera-
tions are shown to them Not thatlam
fully satisfed. I have told my collesguey
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n the Ministry that 1 want to have a very
close look at this problem.

ot qwo THo Wet ¢ AT AT FIwA
I & aff Ay =g
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SHRI NAMBIAR : Workers have been
treated as casual for more than ten years.

SHRI NANDA : There isa very large
number of ca:ual workers, I know that. It
may be because of the dimensions of our
activities, a long track the maintenance needs,
etc. butldo not know immediately the
solution. We will try to work towards it,
to see that a larger proportion have some
prospect for the future. As to how it should
be created, I would like to look into that,

SHRI S. KUNDU : Would you like to
set up a commission or a committee ..

SHRI RANGA (Srikakulam):
wai a commitlee recently.

There

SHRIS KUNDU : ...of Members of
Parliament to go into this matter 7 The
wage difference of casual lobours batween
Bengal and Orissa is fron Rs. 40 to Rs. 60.
because they say the civil authcrities have to
give a report for a mininfum wage: Why this
is insisted upon only for casual la~our and
not for Class I, Class 11 or Class 1II pasts ?
Why do you not see that minimum wages
are given rrespactive of whether the civil
autharities give a report or not 7 Even this
small step will give lot of relicf,

SHRI NANDA : Where legislation is
applicible, certainly it should be done,
there should be no difficulty about it.

SHRI NAMBIAR : They should bz ab-
torbed at least after three or five years.
“ou put any limit.  Now there is no limit,
For 15 years people have remained as casual
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labour. The administration has vacancles,
but it is not filling them up. It is deliberately
done. I can show you aoy number of cases.
Please put some limit.

SHRI NANDA : The information is
given by the hon. Member and I have al-
ready taken that into account and I have
asked the officers why there is such a large
number ond whether a larger proportion
could not be put on more pzrmanent basis,
At any rate association for such a long
period with the railways entitles them to
better consideration.

=t e gRo Wit : FEE w@e ¥
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SHRI NANDA : 1 do not claim any
kind of superiority to say that I shall be
able to do what others could oot do. [
shall try my best and shall let hon. Members
know the vutcome of my efforts. There were
other aspects such as Commercial Clerks and
other classes of workers. [ shall deal
separately with these matters ; it is included
in my geoneral statement. With the help of
such hon, Members here and in Rajyva Sabha
who are conversant with their conditions
and problems without setting up a formal
committee which will take months and
months, we shall quickly sit down and sece
if we can arrive at certain conclusions.
The same PF to li d porters
also,

Iam in a difficulty about the unions,
I met the representatives of both the fede-
rations when I went to Bombay and told
them : why have you to come separately,
why mnot together ? They came together.
With such good offices as T am able to ren-
der, they would like to have that. On the
one side we are moving in that direction and
on the other we have to recognise and deal
with a large ber of gOTry-wise uni
which is not proper. [ realise also the other
aspect that these workers must have some
problems and some difflculties for which they
are not able to get remedies. We should also
look into that so that arrangements are made
to their ml I was told by the
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unions that because some worker can have
the good offices of the Members of Parlia-
ment and use that medium and can get
things brought to our notice, they received
earlier attention and their coatention was
that some help was given to them and that
encouraged this kind of fragmentation in the
organisation.. (Interruptions'.

SHRI S. KUNDU : It is not that. You
should not sabotage the effort of individual
Members to redress certain grievances. You
should not pay any attention to it What is
the peed for the representatives in this
sovereign Parliament if the Board should
decide all these things . (Interruptions.)

SHRI NANDA : It was the Board
which told me about the category-wisc
unions ; they may have many shortcomings
but this was not one of them ; it was the
federations,

I am not accepting that position. You
may say that the federations have vested
interests ; may be so.  All 1 say is that 1
shall try to bring all these employees in
various sections together, apart from the
question of recognition, and find out how
there can be a proper adjustment of their
right and their claims, I shall try to do
that.

SHRI NAMBIAR : You can evolve a
formula how it can be done,

SHRI NANDA : We shall discuss that.
I am glad that the hon. Members of Parlia-
ment are writing. If things are so stream-
lined, if nothing is delayed and all grievances
are promptly looked into and settled to the
satisfaction of the employees concerned, it
will not be necessary to come to Members
of Parliument. As things are it has become
inevitable and so they come to Members of
Parliament to ventilate grievances.

Then, about the cases : some want only
one class and no air-conditioned coaches.
We shall examine this,

SHRI P. M. MEHTA : What about the
constitution of an independent, judicial
machinery for the redressal of the grievances
of the railway employees ?

SHRI NANDA : This is going to be my
early concern. 1 am looking into this T am
moeting the representatives of the various
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bodies. There is a machinery at varlous
levels and there is also a Joint Consultative
Muchinery which has been set up. But I am
going to examine this, and whatever further
can be done, and can be thought of, we
shall go into it.

SHRI SURAJ BHAN : Upgrading of
Class IT and Class IIT posts. (Interruption.)

SHRI NANDA : The question of cater-
ing has been ref-rred to by several hon.
Members. I have personally gone and seen
things and brought samples ‘uyself, and I
would not say anything immediately, but I
believe a great deal has to be done to im-
prove things in that respect.

About the administration, and the plea
for the abolition of the Railway Board, well,
it is not the Board but it is the whole rail-
way system which has to be condemned or
given some appreciation or given some credit
for whatever good is being done nr whatever
bad is being done : the whole system—and
including the Minister, The Minister cannot
escape responsibility and say it is the Board.
What is the Minister for 7 If the Board
needs to be changed, if the system nceds
to be changed, let the Minister do that.

SHRI NAMBIAR : We are requesting
you to do that. We plead with you to do
that,

SHRI S. KUNDU : It seems we are the
Ministers and you are in the Opposition !

SHRI NANDA : In the other House |
gave 11 points, very simple, not spectacula-,
T would not take the time of the House in
going through them- but one of them is that
I will have a close look into the whole or-
ganisation and the system to find out where
re-organisation and changes are required.
Even if there are changes which may possi-
bly lead to a great deal of overhaul, that
will have to be done. If it means that a
number of persons ought nct to be there in
their present position, that will also have to
be faced. I am not affraid of that. Butl
may also add that when we talk of the
Board, it is not as il some fixture is there |
that they have been there for all the time
and they are responsible for all that is bad,
They do nat descend from above : they come
through the various layers of the orpani-
sation from wery small posts ; they ir-t
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come as engineers, as supervisors, as peop'e
in charge of transportation, commerce, this
gnd that. And they come to the level of
General Managers : and so we would be
cendemning all! When there are very many
mistakes, many wrong things, we have to
condemn that; but not in this sweeping
way ; it does not help.

SHRI NAMBIAR : We are not con-
demning any individual, What we are
against is the system, the power, the autho-
rity ; that is what we are condemning.

SHRI NANDA : Well, into that system
we shall go thoroughly, and personally I
believe also. and I bave seen enough to
know that changes, imprdvements, reform,
are due. I bave gone into the report of the
Administrative Reforms Commission and the
Study Team. They have made certain re-
commendations. There are more things which
a person sitting and working inside will
koow, and I hope we will be able to do
those things including such improvements
as are to be effecled in the organisation at
the top level of the railway system.

Then they question of delays was one of
the things which occurred and arose in the
several comments here : that thiogs are not
done quickly enough. Something was brought
to my notice of what my predecessor in the
third degree had assured and which has stiil
not been dobe.

SHRI RANGA : They gave assurances
in the House one after the other. Now all
of them have gone. The Railway Board is
still there but it is not doing anything
at all.

SHRI NANDA : 1 will take all the
blame on myself. Because, if the Railway
Board is brought in, I am responsible. I will
be answerable for everything ; not the Rail-
way Board. Therefore, please ask me ques-
tions, why 1 have done this and that. If1
ami not able to answer them satisfactorily,
pleasc do whatever you like with me,

o torR (FmAey) @ WA
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SHRI NANDA : I shall see that.

I have realised that it is not any clever-
ness on my part or my experience which is
going to help me to set things right. Without
the co-operation of a large number of per-
sons working in the railways, it will not be
possible for me to do anythiog. I must
declare here that some of the best people
are in the railways. It is true that there are
some bad people also. It is only with the
help and the co-operation of good elements
that I will be able to do anything. There-
fore, I do not want to discourage the entire
organisation. I will be useless if | do not
stimulate and motivate those who are going
to do these things.

SHRI S, KUNDU: Incidentally, one
question arises, The ARC has recommended
that the recruitment for the members of
Railway Board should be from the General
Managers of all the Railways and it should
be purely on the basis of efficiency and
merit and not on seniority. Are you poing
to implement that ? Will you give an assu-
rance 7 Then, you should abolish all the
Additional Members as recommended by
AR.C

SHRI NANDA :
suggestions, what the
said also will be
sideration.

I now come to my last point. As I have
szid, we are incurring losses. We have wiped
out our reserves., We have incurred very
heavy indebtedness and we have to pay a
buge sum as interest every year. You can
realise the consequences of that Many
things ' ave to be done to remedy the situa-
tion. Among other things I have indicated,
there is one thing to which I will draw your
attention and seek your help. Some of the
Josses occur for causes which have nothing
to do with the railways and for which the
railways caonot be blamed. Sometimes
people come and attack the stafl, harass

Along with the other
hon, Member has
taken into full con-
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them and even kill them, even though they
have done no harm. Sometimes, some people
stop the train unnecessarily at one point
with the result that it reaches another place
very late, At that point also people get
agitated and destroy railway property and
harass and injure our staff. In such circum
stances, how is the railway to perform its
functions efficiently and make up for the
losses which arise on that account ?

Then, again, teke ticketless travel. We
want to see that it diminishes so that we are
able to plug this loophole in owr income.
But when we catch these people and try to
collect excess fare from them, they again
attack the staff. This has happened very
recently. One ticket checker collected Rs. 50
as excess fare from some students At the
next halt a oumber of people collected and
compelled thes guard to give back the Rs 80
which had been collected. He was forced
to borrow that amount so that he could
return Rs. 80

The railways suffer quite a lot on
account of (he law and order situation,
Many of the agitations have not the re-
motest connection with railways, Yet,
railway trains are stopped and railway pio-
perty destroyed. This is happening in various
parts ol the country.

Then, some of the States want me to
continue the uneconomic lines because they
feel interested in them. Oo my turn, I
tell them “I am suffering because of these
agitations ; please help me ; 1 should have
more assistance from police in these
matters”,

Then, because of thefis and pilferage
crores of ruppes are lost every year. Recently
in Bombay I was told by a passenger who
was sitting there that two tans were removed
from trains in his presence,

1 eaid, “Why did you not do something 7"
He said, "I would have been killed if I
raised a huec and cry and if I set up a
howl™. These are the conditions in which
we have to function. Therefore outside the
realm of the railways there are conditions
which are militating against any progress,
economy, improvement and efficiency. We
will have to deal with these conditions and
1 hope that we will have the co-operation
and belp of all the Members,
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MR. DEPUTY-SPEAKER : Now, 1 am
putting the cut motions 1o the vote of the
House.

SHRI K. P. SINGH DEO (Dhenkanal) :
We had raised some very important

MR. DEPUTY-SPEAKER
order,

Order,

SHRI1 K. P. SINGH DEO : If you de
not give protection to us, it is no use our
raising questions. Here is the leader of an
all India party who raised the same issue,

MR. DEPUTY-SPEAKER :
are at the stage of considering
motions,

Now we
the cut

SHRI RANGA : My hon, friend, Shri
Sing Deo, had made a number of points.
None of them has been answered by him at
all. The same points with greater vigour
had again been stressed by no less a person
than the Leader of the PSP and no answer
was given by the hon. Minister,

MR. DEPUTY-SPEAKER : I understand
that all the points are important.

AN HON. MEMBER : Thersfore they
need to be answered

SHRI RANGA : Therefore you can
allow him to get away with it...(/nserrup.
tion)

MR. DEPUTY-SPEAKER : If I have
understood the Minister aright, I have under-
stood him 1o say that about other points that
have been made by Member in their speeches
or in writing, they are invited to meet him
and discuss them with him,

SHRI RANGA : Then, what is the use
of making points here 7 Let me bring to
your notice the earlier precedent and practice
in this House. In regard to points 1o which
the hon. Minister is not able to give
any answer on the spot in the House,
earlier the practicc had been that the
Minister took the irouble of inquiring into
them with the help of his own exp-ris and
sent & roply to Members concerned staling
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[Shri Rangal

whether he was going to accept them ; if
not, to what extent he was going to oblige
and if he was not able to accept the sugges-
tion why he was not able to acceptthe
suggestions... (Inter upt.on' .

MR. DEPUTY-SPEAKER : 1 think, the
Mipister has heard the suggestion

SHRI NANDA : I have and I accept
it.

MR. DEPUTY-SPEAKER : Now | am
putting the cut motions to the wvote of the
House,

I will put all these cut motions, one
after another to the vote of the House. First
1 will put cut motions. one afier another to
the vote of the House. First I will put cut
motion No. 98 moved by Shri Kanwar Lal
Gupta to the vote of the House.

SHRI KANWAR LAL GUPTA : You
may kindly read it. Otherwise, the Members
will not know what it is about.

MR. DEPUTY SPEAKER : All these
have been circulated to the Members., They
are supposed to know them., -

The question is :

“That the Demand under the Head
Railway Board be reduced to Re. 1.”

[Increase in rates for parcel Traffic for
Vegetables books, Khaddar, Milk and
Newspaper. (98! ].

The Lok Sabha divided :

Division No. 16] AYES [16.11 hrs
Behera, Shri Baidhar,
Bhagaban Das, Shri

Brij Bhushan Lal, Shri
Chakrapani, Shri C. K.
Daschowdhury, Shri B. K.
Dass, Shri C.

Deo, Shri K. P. Singh
Dwivedy, Shri Surendranath
Esthose, Shri P. P.

Ghosh, Shri Ganesh
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Gowda, Shri M. H.
Goyal, Shri Shri Chand
Guha, Shri Samar
Gupta, Shri Kanwar Lal
Jha, Shri Shiva Chandra
Kameshwar Singh, Shri
Khan, Shri Ghayoor Ali
Kripalani, Shrimati Sucheta
Mehta, Sri Asoka
Menon, Shri Yiswanatha
Mrityunjay Prasad, Shri
Murti, Shri M. S.
Nambir, Shri

Ranga, Shri

Sapre, Shrimati Tara
Sarma, Shrl A, T.

Satya Narain Singh, Shri
Sen, Shri P. G.

Shah, Shri T. P.
Sharma, Shri Beni Shanker
Sheo Narain, Shri
Supakar, Shi1i Sradhakar
Surej Bhan, Shri
Viswanathan, Shri G

NOES

Babunath Singh, Shri

Bajpai, Shri Vidya Dhar
Barupal, Shri P. L.

Bhandare, Shri R. D.
Bhattacharyya, Shri C. K.
Bohra, Shri Onkar Lal
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhbary, Shri Nitiraj Singh
Chavan, Shri D. R.

Dasappa, Shri Tulsidas
Deshmukh, Shri B. D.

Dinesh Singh, Shri

Gandhi, Shrimati Indira
Ganesh, Shri K. R.

Ganga Devi, Shrimati
Gautam, Shri C. D.

Gavit, Shri Tukaram

Ghosh, Shri Parimal

Girja Kumari, Shrimati

Hem Raj, Shri .
Igbal Singh, Shri
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Jadhav, Shri V. N.
Jamna Lal, Shri

Karan Siogh, Dr.

Kesri, Shri Sitaram
Khan, Shri M. A.
Kotoki, Shri Liladhar
Kureel, Shri B. N.
Kushok Bakula, Shri
Lalit Sen, Shri

Laskar, Shri N. R.
Mahadeva Prasad, Dr.
Marandi, Shri

Master, Shri Bhola Nath
Misra, Shri Bibhuti
Mulla, Shri A, N
Nanda, Shri

Pahadia, Shri Jagannath
Palchaudhuri, Shrimati Ila
Pant, Shri K. C.

Paokai Haokip, Shri
Parthasarathy, Shri
Pradbani, Shri K.
Qureshi, Shri Mohd. Shaffi
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Ram Dhan, Shri

Ram Sewak, Shri

Ram Sawrup, Shri

Randhir Singh, Shri

Roy. Shri Bishwanath

Roy, Shrimati, Uma
Saboo, Shri Shri Gopal
Sadhu Ram, Shri

Saha, Dr. 5. K,

Saigal, Shri A, S.

Saith, Shri Ebrahim Sulaiman
Sanghi, Shri N, K.

Savitri Shayam, Shrimati
Sen, Shri Dwaipayan
Sethi, Shri P. C.

Shambhu Nath, Shri
Shastri, Shri Biswanarayan
Shastri, Shri Sheopujan
Sher Singh, Shri

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shukla, Shri Vidya Charan
Siddeshwar Prasad, Shri
Sinha, Shri Mudrika
Soatak, Shri Nar Deo
Sunder Lal, Shri

Surendra Pal Singh, Shri
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Swaran Singh, Shri

Thakur, Shri P. R.

Tiwary, Shri D. N.

Tiwary, Shrl K. N.

Tula Ram, Shri

Uikey, Shri M. G.
Virbhadra Siogh, Shri

Vyas, Shri Ramesh Chandra

MR. DEPUTY-SPBAKER : The *result
of the division is : Ayes—34 ; Noes—B4.

The motion was negatived.

MR. DEPUTY-SPEAKER : I will now
put cut motion No. 113 in the name of
Shri Kanwar Lal Gupta to the vote of the
House,

Cut motion No. 113 was put and negatived.

MR. DEPUTY SPEAKER : I will now
put cut motions 31, 412A and 815 standing
in the nam« of Shri 8, Kundu to the vote of
the House. Those in favour may say ‘Aye'
and those against may say ‘No".

SOMB HON, MEMBERS : Aye.
SEVERAL HON. MEMBERS : No.

MR, DEPUTY-SPEAKER : The Noes
have it, the Noes have it.

SHRI S. KUNDU : The Ayes have it,
Sir.

MR. DEPUTY SPEAKER : You
cannot ask division on many cut motions
together.

SHRI 8. KUNDU : On a point of order
I earlier said I want Division, but you put
it.

MR. DEPUTY-SFEAKER : Mr. Kundu,
you cannat ask a division in advance, It is
ooly when a particular cut motion is put you
can ask for division.

Cut motions No. 31, 4124 and 815 were pur
and negatived.

*The following Members also recorded their votes :
AYES : Sarvabri S. Kundu and Bairaj Madhok

NOES : Shri M. Sudarsanam,
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MR. DEPUTY-SPEAKER : Now I will
put out motion 492 standing in the
name of Shri Nambiar to the vote of the
House,

Cut morion No. 492 was put and negatived.

MR. DEPUTY-SPEAKER : Now I will
put cu' motion Non. 495 to the vote of the
House. The question is :

“That the Demand under the hcad
Railway Board be reduced by Rs, 100.”

[Need to bring casual labour on railways
on the Cential Pay scales and to rrant
all normai facilities to them 496)].

The Lok Sabha divided :

Division No. 17] AYES [16.14 hrs.

Behera, Shri Baidhar
Bhagaban Das, Shri
Chakrapani, Shri C. K.
Daschowdhury, Shri B, K,
Dass, Shri C,

Deo, Shri K. P. Singh
Dwivedy, Shri Surendranath
Esthose, Shri P. P.

Goyal, Shri Shri Chand
Kameshwar Singh, Shri
Khan, Shri Ghayoor Ali
Kripalani, Shrimati Sucheta
Madhok, Shri Bal Raj
Mehta, Sri Asoka

Menon, Shri Viswavatha
Mrityunjay Prasad, Shri
Murti, Shri M. S,
Nambiar, Shri

Ranga, Shri

Sapre, Shrimati Tara
Sarma, Shri A. T. -
Sen, Shri P. G.

Shah, Shri T. P.

‘Sharma, Shri Beni Shanker
Sheo Narain, Shri

Supakar, Shri Sradhakar
Suraj Bhan, Shri
" Viswanatham, Shri G,

NOES

Babunath Singh, Shri
Baipni, Shri Vidya Dhar
Barupal, Shri P, L.
Bhandare, Shri R. D.

Bhattacharyya, Shri C, K.
Bohra, Shri Onkarlal
Chanda, Shrimati Jyotsna
Chandrika, Prasad, Shri
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R,
Dasappa, Shri Tulsidas
Deshmukh, Shri B, D.
Dinesh Singh, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Ganga Devi, Shrimati
Guautam, Shri C. D.
Gavit, Shri Tukaram
Ghosh, Shri Parimal
Girja Kurnari, Shrimati
Hem Raj, Shri

Igbal Singh, Shri

Jadhav, Shri V. N,

Jamna Lal, Shri

Karan Singh, Dr,

Kesri, Shri Sitaram

Khan, Shri M. A.

Kotoki, Shri Liladhar
Kureel, Shri B. N.
Kushok Bakula, Shri

Lalit Sen, Shri -

Laskar, Shri N. R.
Mahadeva Prasad, Dr,
Mahida, Shri Narendra Singh
Marandi, Shri

Master, Shri Bhola Nath
Mishra, Shri Bibhuti
Nanda, Shri_

Pahadia, Shri Jagannath
Palchaudhuri, Shrimati Tla
Pant, Shri K, C.

Paokai Haokip, Shri
Parthasarathy, Shri
Pradhani, Shri K.

Qureshi, Shri Mohd. Shaffi
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Ram Dhan, Shri
Ram Sewak, Shri
Ram Swarup, Shri
Randhir Siogh, Shri
Roy, Shri Bishwanath
Roy, Shrimati Uma
Saboo, Shri Shri Gopal
Sadhu Ram, Shri
Saba, Dr. S, K,

Saigal, Shri A. S.
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Sait, Shri Ebrahim Sulaiman
Sanghi, Shri N, K.

Savitri Shyam, Shrimati
Sen, Shri Dweipayan
Sethi, Shri P. C.

Shambhu Nath, Shri
Shastri, Shri Biswanarayan
Shastri, Shri Sheopujan
Sher Singh, Shri

Shinde, Shri Annpasahib
Shiv Chandika Prasad, Shri
Shukla, Shri Vidya Charan
Siddeshwar Prasad, Shri
Sinha, Shri Mudrika
Snatak, Shri Nar Deo
Sudarsanam, Shri M.
Sunder Lal, Shri

Surendra Pal Singh, Shri
Swaran Singh, Shri
Thakur, Shri P. R.

Tiwary, Shri D. N.

Tiwary, Shri K. N,

Tula Ram, Shri

Uikey, Shri M. G.

Vyas, Shri Ramesh Chandra

MR. DEPUTY-SPEAKER : The *result
of the Division is : Ayes- 28; Noes—83.

The motion was negatived.

MRITYUNJAY PRASAD
On a point of order, Sir.

SHRI
(Mabharajganj) :

MR. DEPUTY-SPEAKER : When the
lobbles are cleared, no speeches are recorded.

SHRI SURENDRANATH DWIVEDY :
If there is a demand for division on & cut
motion you have to clear the lobby again
because the members may be waiting there
and they should be allcwed to come in.
This is not proper.

MR. DEPUTY-SPEAKER : Even for
a fraction of a second Members have not
got up from here.

SHRI SURENDRANATH DWIVEDY :
I think you are making a mistake, Mem-
bers who after listening to the bell may not
be able to come in, they may come when
the next division is taken up.
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MR. DEPUTY-SPEAKER : If you
want the lobbies to be cleared on every
division, I am prepared to do it, But I only
wanted to save the time of the House. The
question is :

“That the demand under the head
Railway Board be reduced to Re. 1.”
[Fallure to open lines beiween Nirmoli
and Sapaul Stations (NER) (530)).

The Lok Sabha divided :

Division No. 18] AYES
Basu, Shri Jyotirmoy
Behra, Shri Baidbar
Bhagaban Das, Shri
Chakrapani, Shri C. K.
Daschowdhury, Shri B. K.
Esthose, Shri P, P.
Gowda, Shri M, H.
Guba, Shri Samar

Jha, Shri Shiva Chandra
Kameshwar Singh, Shri
Khan, Shri Ghayoor Ali
Kundu, Shri S.

Menon, Shri Viswanatha
Nambiar, Shri

Saboo, Shri Shri Gopal
Sarma, Shri A. T.

Satya Narain Singh, Shri
Sen, Shri Deven

Sen, Shri P. G,

[16.21 hrs.

NOES

Babunath Singh, Shri

Bajpai, Shri Vidya Dhar
Barupal, Shri P, L,
Bhandare, Shri B, D.
Bhattacharyya, Shri C. K.
Chanda, Shrimati Jyotsna
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R, L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D, R,

Dasappa, Shri Tulsidas
Deshmukh, Shri B, D.

Dinesh Singh, Shri

Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Gapesh, Shri K. R,

Ganga Devi, Shrimati

*The following Members also recorded their votes:
AYES : Sarvashri Samar Guba, S. Kundu, Kanwar Lal Gupta and N, Shivappa,
NOES : Shri Virbbadra Singh and Shrl Krishoa Kumar Chatterji,
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Gautam, 8hri C, D,
Gavit, Shri Tukaram
Ghosh, Shri Parimal

Girja Kumari, Shrimati
Hem Raj, Shri

Igbal Singh, Shri

Jadhav, Shri V. N.

Jamna Lal, Shri

Karan Singh, Dr.

Khan, Shri M. A,

Kotoki, Shri Liludhar
Kureel, Shri B. N.
Kushok Bakula, Shri
Lalit Sen, Shri

Laskar, Shri N. R.
Mahadeva Prasad. Dr.
Morandi, Shri

Master, Shri Bhola Nath
Mishra, Shri Bibhuti
Mulla, Shri A, N,

Nanda, Shri

Pahadia Shri Jagannath
Palchaudhuri, Shrimati Ila
Pant, Shri K. C
Parthasurathy, Shri

Patil, Shri S. B.
Pradhani, Shri K,
Qureshi, Shri Mohd. Shaffi
Raghu Ramaiah, Shri
Raj Deo Singh, Shri

Ram Dhan, Shri

Ram Sewak, Shri

Ram Swarup, Shri

Reddi, Shri G. §.

Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri

Saha. Dr. S. K.

Saigal, Shri A. S,

Sait, Shri Ebrahim Sulaiman
Sanghi, Shri N. K.

Savitri Shyam, Shrimati
Sen, Shri Dwaipayan
Sethi, Shri P. C

Shambho Nath, Shri’
Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Shastrl. Shri Sheopujan
Sher Singh, Shri

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shnkla, Shiv Vidya Charan
Siddheshwar Prasad, Shri
Sinha, Shri Mudrika
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Snatak, Shri Nar Deo
Sudarsanam, Shri M.
Sunder Lal, Shri
Surendra Pal Singh, Shri
Swaran Singh, Shri
Thakur, Shri P. R.
Tiwary, Shri D, N.
Tiwary, Shri K. N.

Tula Ram, Shri

Uikey, Shri M. G.

Vyas, Shri Ramesh Chandra

MR. DEPUTY-SPEAKER : The result*
of the Division is :

AYES 19; NOES —82.
The motion was negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the demand under the head

Railway Board be reduced by Rs. 100.”

[Need to appoint a separate Pay Com-
misslon to give a special and separate
Report for Railway Employees 48> ).

The Lok Sabha divided :
Division No. 19] AYES [16.23 brs,

Basu, Shri Jyotirmoy
Behera, Shri Baidhar
Bhagaban Das, Shri

Brij Bhushan Lal, Shri
Chakrapani, Shri C. K.
Daschowdhury, Shrl B. K.
Dass, Shri C.

Deo, Shri K. P. Singh
Dwivedy, Shri Surendranath
Esthose, Shri P. P.

Ghosh, Shri Ganesh
Gowda, Shri M. H,

Govyal, Shri Shri Chand
Guha, Shri Samar

Jha, Shri Shiva Chandra
Kiruttinan, Shri

Kripalani, Shrimati Sucheta
Kundu, Shri 5.

Madhok, Shri Bal Raj
Mehta, Shri P. M.

Menon, Shrl Viswanatha
Mrityunjay Prasad, Shri
Muhammad Ismail, Shri M, -
Murti, Shri M. S.

_'.fhe following Members also recorded their votes for NOES : Sarvashri Virbhadra
Singh, Chandrika Prasad, Randhir Singh and Paokai Haokip.
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Nambiar, Shri Marandi, Shri
Ramabadran, Shri T, D. Master, Shri Bhola Nath
Rangu, Shri Mukne, Shri Yeshwantrao

Sambhali, Shri Ishaq
Sapre, Shrimati Tara
Sarma, Shri A. T.

Satya Naraio Singh, Shri
Sen, Shri Deven

Sen, Shri P. G.

Shah, Shri T. P.

Sheo Narain, Shri
Supakar, Shri Sradhakar
Suraj Bhan, Shri
Viswanathan, Shri G.
Yadav, Shri Jageshwar

NOES

Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Barupal, Shri P. L.
Bhandare, Shri R. D.
Bhattacharyya, Shri C. K.
Bohra, Shri Onkarlal
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chatterji, Shri Krishan Kumar
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.
Dasappa, Shri Tulsidas
Deshmukh, Shri B, D.
Dinesh Siogh, Shri
Gajraj Singh R:o, Shri
Gandbi, Shrimati Indira
Ganesh, Shri K. R.
Ganga Devi, Shrimati
Gavit, Shri Tukaram
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Hem Raj, Shri

Igbal Singh, Shri
Jadhav, Shri V. N,
Jamna Lal, Shri

Karan Singh, Dr.

Kesrl, Shri Sitaram
Khan, Shri M. A.
Kotoki, Shri Liladhar
Kureel, Shri B. N.
Kushok Bakuls, Shri

Nanda, Shri

Pahadia, Shri Jagannath
Palchaudhuri, Shrimati lla
Pant, Shri K. C.

Paokai Haokip, Shri
Parthasarathy, Shri

Patil Shri S. B.

Pradbani, Shri K.
Qureshi, Shri Mohd, Shaffi
Raghu Ramaiah, Shri

Raj Deo Singh, Shri

Ram Dhan, Shri

Ram Sewak, Shri

Ram Swarup, Shri
Randhir Singh, Shri
Reddi, Shri G. 8.

Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri

Saha, Dr. S. K.

Saigal, Shri A. S.

Sanghi, Shri N. K,

Savitri Shyam, Shrimati
Sen, Shri Dwaipayan
Sethi, Shri P. C,
Shambhu Nath, Shri
Shastri, Shri Biswanarayan
Shastri, Shri Sheopujan
Sher Siogh, Shri

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shukla, Shri Vidya Charan
Siddheshwar Prasad, Shri
Sinha, Shri Mudrika
Snatak, Shri Nar Deo
Sudarsanam, Shri M.
Sunder Lal, Shri

Surendra Pa) Singh, Shri
Swaranp Singh, Shri
Thakur, Shri P, R.
Tiwary, Shri D. N,
Tiwary, Shri K. N,

Tula Ram, Shri

Ulkey, Shri M. G.
Virbhadra Singh, Shri

Vyas, Shri Ramesh Chandra,
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MR. DEPUTY-SPEAKER : The result*

Lalit Sen, Shri
Laskar, Shri N, R. of the dlvision is :
Mahadeva Prasad, Dr. AYES—3Y ; NOES—BS.

Mahide, Shri Narendra Singh The motion was negatived.

*The following Members also recorded their votes :
AYES : Sarvashri K nwar Lal Gupta and Beni Shanker Sharma,

NOES : Shri C. D. Gautam,
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MR. DEPUTY-SPEAKER: 1
put now Mr. Goyal's cut motion MNo. 19.
Cut motion No. 19 was put and negatived.

will

MR. DEPUTY-SPEAKER: 1 shall
now put Cut Motion No. 159 of Shri Beni
Shanker Sharma.

Cut motion No 159 was put and negatived.

MR. DEPUTY-SPEAKER : I shall
now put Cut Motion No. 1152 of Mr. Das-
chowdhury.

Cut motion No, 1152 was put and negatived.

MR. DEPUTY-SPEAKER : 1 shall
now put Cut Motion No, 1162 of Mr. Das-
chowdhury,

Cut motion No. 1162 was put and negatived.

MR. DEPUTY-SPEAKER : 1 shall
now put all the other Cut Motions. to the
vote of the House.

All the other cut motions were also put
and negatived.

MR. DEPUTY-SPEAKER :
tion is :

“That the respective sums not exceed-
ing the amounts shown in the third
column of the order paper be granted to
the President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of the following demands
entered in the second columan thereof
subject to the modification that for
Demand No. 18 only Rs. 5,74,59,000 be
granted—

Demand Nos. 1 to 11, 11A, 12 to 20."
The motion was adopted.

The ques-

[The motions for Demands for Granis
{Railways), 1970-71, which were
adopted by the Lok Sabha, are
reproduced below—Ed.)

Demand No. 1—Rallway Board

“That a sum not exceeding Ras.
1,50,46,000 be granted to the President
to defray the charges which will come
in course of payment during the year
ending the 31st day of Maich, 1971, in
respect of ‘Railway Board'.”

Dimand No, 2— MIiscellancous Expenditure
“That & sum mnot exceeding Rs.
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6,36,99,000 be granted to the President
to defray the charges which will coms
in course of payment during the year

ending the 31st day of March, 1971, in
respect of ‘Miscellaneous Expenditure’.”

1970-71

Demand No. 3—Payments to
Lines and Others

“That a sum mnot exceeding Rs.
17,02,000 be granted to the President to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971, in
respect of ‘Payments to Worked Lines
and Others".”

Worked

Demand No. 4—Working Expenses---Ad-
mioistration

“That & sum not exceeding Rs.
78,22,78,000 be granted to the President
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1971, in
respect of ‘Working Expenses— Adminis-
tration".”

Demand No. 5—Working Expenscs—Repairs
and Maintenance

“That a sum not exceeding Rs.
2,59,38,92 000 be granted to the President
to defray the charges which will come
in course ot payment during the year
ending the 31st day of March, 1971, in
respect of ‘Working Expenses — Repairs
and Maintenance™.”

Demand No. 6—Working Expenses—
Operating Staff
“That a sum not exceeding Rs,

1,58,89,57,000 be granted to the President
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1971, in
respect of ‘Working Expenses— Operat-
m SM..”

Demand No. 7—Working Expeases—
Operating (Fuel) .
“That a sum not exceeding Ra,

1,65,68,55,000 be granted to the President
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1971, in
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respect of ‘Working Expenses— Operat-
ing (Fuel)".”

Expenses—
Operation other than Staff and Fuel

“That a sum not exceeding Rs.
50,19,62,000 be granted to the Presiaent
to defray the charges which will come
in course of payment during the year
ending the 3lst day of March, 1971, in
respect of ‘Working Expenses—Operation
other than Staff and Fuel".”

Demand No. 9—Working Expenses—

Miscellaneous Expenses

“That a sum not exceeding Rs.
36,04,49,000 be granted to the President
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1971, n
respect of ‘Working Expenses—Mis«
cellaneous Expenses’.”

Demand No. 10—Working Expenses—

Staff Welfare

“That a sum not exceeding Rs.
25,55,21,000 be granted to the President
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1971, in
respect of ‘Working Expenses—Staff
Welfare'.”

Demand No. 11—Working Expenses—

Appropriation to Depreciation Reserve
Fand

“That a sum not exceeding Rs.
1,00,00,00,000 be granted to the President
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1971, in
respect of ‘Working Expenses—Appro-
priation to Depreciation Reserve Fund'.”

Demand No. 11A—Working Expenses—

Appropriation to Pension Fund

“That & sum not cxceediog Ra.
15,00,00,000 be granted to the President
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1971, in
respect of ‘Working Expenses— Appro-
priation to Pension Fund'.”
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Demand No.  12—Dividend (o General

Revenue

“That a sum not exceeding Rs.
1,67,00,64,000 be granted o the President
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1971, in
respect of ‘Dividend to General
Revenue’.”

Demand No. 13 -Open Line Works

(Revenue)

“That & sum not exceeding Rs.
9,01,71,000 be granted to the President
to defray the charges which will come
in course of payment during the year
ending the 3lst day of March, 1971, in
respect of ‘Open Line Works (Revenue)’."”

Demand No. 14 —Construction of New

Lines

“That a sum not exceeding Rs.
36,08,05,000 be granted to the President
to defray tne charges which will come
in course of payment during the year
ending the 31st day of March, 1971, in
respect of *Construction of New Lines'.”

Demund No. 15—Open Line Works—

Capital, Depreclation Reserve Fund
and Development Fund

“That a sum not exweeding Rs.
5,69,19,12,000 be granted to the President
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1971, in
respect of ‘Open Line Works—Capital,
Depreciation Reserve Fund and Develop-
meant Fund'.”

Demand No. 16—Pemsionary Charges—

Pension Fund

“That a sum not exceeding Ra
7,95,45,000 be granted to the President
to defray the charges which will come
in course of payment during the yeas
ending the 31st day of March, 1971, in
respect of ‘Pensionary Charges —Pension
Fl.lﬂd‘.h

Demand No. 17—Repayment of Loans

from General Revenwes and Ioterest
thereon— Development Fand

“That s sum Dot cxceeding
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[Mr. Deputy-Speaker]

Rs. 2,15,72,000 be granted to the President
to defray the charges which will come
in course of payment during the year
ending the 1ist day of March, 1971, in
respect of ‘Repayment of Loans from
General Revenues and Interest thereon —
Development Fund'’

Appropriation (Rlys.)

Demand No. 18—Appropriation to Develop-
ment Fund

“That a sum not exceeding Rs.
5,74,59,000 be granted to the President
to defray the charges which will come
in course of payment during the year
ending the 3ist day of March, 1971, in
respect of ‘Appropristion to Develop-
ment Fund'."*

Demand No. 19— Appropriation to  evenue
Reserve Fund

“That a sum not exceeding Rs.
3,63,130,00 be granied to the President
to defray the charges which will coms=
in course of payment during the year
ending the 3ist day of March, 1971, in
respect of ‘Appropriation to Revenue
Reserve Fund'.”

Demand No. 20—Payments towards Amorti-
sation of Over-Capitalisation, Repay-
ment of Loans from General Revenues
and Interest thereon—Revenue Reserve
Fund

“That & sum not exceeding Rs.
3,65,23,000 be granted to the President
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1971, in
respect of ‘Payments towards Amorti-
sation of Over-Capitalisation, Repay-
ment of Loans from General Revenues
and Interest thereon—Revenue Reserve
Fund'.”

16.25 hre.

APPROPRIATION (RAILWAYS) BILL",
1970
THE MINISTER OF RAILWAYS
(SHRI NANDA) : I beg to move for leave
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to introduce a Bill to authorise payment and
appropriation of certain sums from and out
of the Consolidated Fund of India for the
service of the finaacial year 1970-71 for the
purposes of railways.

MR. DEPUTY-SPEAKER :
tion is :

“That leave be granted to introduce a
Bill to authorise payment and appro-
priation of certain sums from and out
of the Consolidated Fund of India for
the service of the financial year 1970.71
for the purposes of railways.”

The motion was adoptea.

The ques-

SHRI NANDA : [ introduce®** the
Bill.
1 beg to move** ;

“*That the Bill to authorise payment
and appropriation of certain sums from
and out of the Consolidated Fund of
India for the service of the financial
year 1970-71 for the purposes of railways
be taken into consideration.”

MR. DEPUTY-SPEAKER : Motion

moved :

“That the Bill to authorise payment
and appropriation of certain sums from
and out of the Consolidated Fund of
India for the service of the financial
year 1970-71 for the purposes of railways,
be taken into consideration.”

st war amw ga (et @=w) .
JUTSAE Y, GAA WA F8 AT ¥ AU wAY
TEeT F1 ya g A fowet @ A
TEEl A 9 F e @l g & an H
FE ag Far fr 7g e 74, fEmw
FO, twnfaw wOh | IR wEr f5
+1E off Tww T gRg g 9T |
& I aFAIE FT AW GHATE | WA
T o & Y woAY fgae @ 2 9 0w
fafa= omh Yenfirdem g FEEET
el

*Published in Gazette of India Extraordinary, Part 11, section 2, dated 28.3.70.

**Introduced/moved with the recommendation of the President.



